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. LEGISLATIVE ASSEMBLY. 

FricUl", SOt" Feb1'tfAry, 19!!5. 

The Assembly met in tlw Assembly Chamber at Eleven of the Cloek, 
14r: President in the Chair . 

• QUESTIONS .\ND ANSWERS. 

:M.IJ.ll'Alt\' SCHOOL AT AtlRANGABlD IN THE GtTJRA'r DJSTRIC'r. 

988. -Bala GhuaDfar .All 1thaD: ((c) Will the Governm&t be pleased 
to state if the buildings of ltlw Military School at Aurangabad in the Gujrut 
Dist,riet arc complete:) If Ilot, what are tht! reason!! for tlw delay:' 

(b) What; are the uimsand Objtlcts of the said Mchool? 

te) What are the oourses of study presoribed or to be prescribed in till' 
said school 1 

(tl) In view of the war services P4.!ndcred by 'the poople of Jhelulll, 
Rawalpindi and Gujrat DiRtric.tS, what special fac!lities will the Government 
vrovide for the children of military men of theSt1 district;iII rl'ading in thiN 
Military School 1 

Ill. 1:. Burdon: (lIZ) The buildings hav(! not yet been complt)tl:ld uut, ;t 
is hoped that tlw school will be opened for the rcoeptiOIl Of children ahout, 
September next. Except for the fact that their I'lonstruction WBII held up 
tor a short timo while Government was considering the report of thl' Rc-
t 't~ e t Committc(', there haH been nO dela.y. . 

(b) To pl'Oviqe fueilit·i('s for tile ('dueation· of the'sOllR of Indinll nflil'('fl't 
and soldiers. I 

to) The curricuhun haR not yet been framed. 

(d) This question also has not been decided. 

RECRUITMEN'l' OJl CADET!! FOR KINO'S COVlIJSSIONS. 

939. "Bala GhuaDfar .All KhaD: ((I) Will the Government. be pleased 
to stute tht, number of ~t  stating their nationality, recruited directly 
for King's ComnUssioJlA in the Indiall Army, with tht, Ilamell of till' variour-; 
hmnclles of the Anny in ",bicl! they arc recruited,during the years 1918 to 
1',;241 

(b) How many of them were recruited from North Punjab specially 
thtl Jhelum, Gujrat and Rawa.lpindi Districts? . 

. 1Il.~. B1U'C1dD: ~  and (b). I lay on the table 'A· sta.t.emcnt giving the 
lnfonnatlon desired by the Honourable Member. 

(1275) .\ -
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.'ifafp.fnp.llt IIlrol/)ill(l tilt. IIURI/'ff 01 nflicl'l's, BJ'itish a'l(/ bldian, appointr.d to tAr INdian 
A·rm.y, (md tlr,., ''' . I~IJt  01 h,Jicl7I '-'fIdet8 from, tI.~ Punta/I admitted tn BandAuTlt, 
tluri;." ,,,, ytar8 1918-!!J,. 

Brit;,,, (,.till ,ervin,g). 

CommiRSioned from the Unattached List 
Commissioned from the British Service 

Commissioned frolR the Indian Army ~e e of pfficers, etc. 
Co ~ o e  1'rom the Colonial Forces 

Total . 

Of this number, 565 OffiCC1'S Rre serving with Infantry, Pioneers, 
Service Corps lind Departments, Ilnd ·107 are serving with the Cavalry. 

l ~l. 

543 
32 
96 
1· 

672 • 

Indian Army 

• 
61 Indian cadeh have been admitted to the Royal Military College, Sandburlt, since 

1918. Of thia number, 25 'have actually Leen commissioned in the Indian Army; as 
regards the 'lImainder, 2 died, 12 were found unsuitabl" and were rt1D1oved, 2 were 
(lommissioned "'but suhsequelltly resigned, one bad his commiuion cancelled as he failed 
to report for emblU'k"tion when he had been ordered to do so, and 19 are still at. the 
Royal Military College, Sandhurat. 
Of the 25 officers actually commissioned, 15 have been appointed to the Indian Army 

while 10 are still under training with Briti8h lIPita. Of the 15 officers mentioned, 7 are 
serving with Cavalry and 8 with Infantr,. units and the Pioneers. 
(II) Of the 61 cadets, mentioned in the above statement, twenty-two were residents 

d,f the Punjab, Rnd came from the following districts :-. ' 

Attock 1; Rawalpindi 1; Labore 5; Gujranwala 1; Multan 2; Gujrat 3; Jullun-
dur 1; ,.Thelum 1: Ferol8pore Z; Ludhiana 1; Lyallpur 2; Bargodha 1; 
Sheikhupura 1. ' 

• 
BltANOHES OF THE INDIAN ARllY Or.oSR" TCl INDIANS. 

940. .]I.&j& Gha.anlar AU nan: Are there any branches of thc Indian 
Army to which Indian candidatcs are not admitted? If so, what are 
those and for what reasons? . 

Mr. J:. Burdon: The answer is in the negative. 

CONSTITUTION OF TilE CENTRAl, INDIAN SOLDIERS' ·BOARD. 

941. ·]1.&1& Ghuanlar All nan: (a) What is the cODstitution of·the 
organisa.tion l!;nown as the Indian Soldiers' Board? What Bre its a.ims 
and objects? . 
(b) Are the presidents of these Boards elected by the members of the 

lloard? If not, are the Government prepared to allow the members to 
-elect their own prellident from amongst themselves '} 

111'. J:. Burdon: (4) I place a statement on the table showing the pre-
'Sent constitution of the Central Indian Soldiers' Board. ' 

'l'he aims and objects of the Board art!, in brief, to protect the home in-
lterests of the Indian soldier while he is serving and to assist the ftX-
-;1'Ioldier, where nacessary. in e t l~  himself in civil life. In this con-
l't:ction 1 invite the Honourable Member's attention to the printed Report 
of the Board's aotivities for the period 'JaDu8.l'Y 1923 to Marcl;L 19'J4:. 
(b) I do not know whether the Honourable Member is referring to -the 

Cllntral Soldiers' Bqard, the J'rovincial Soldiers' npard. or the District 
Soldiers' Committees, ,but in Imy case the reply to both these questioDs i. 
ill th(l negative. 
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. -Statelnellt ~ o  the pre&ellt ctJIllltitution oj tlte C,ntr/.ll butia So1dierd' 1J0ard. 

Pruident. 
'The HomlUl'llble8il' CHARLES INNEIl, K.C.8.I., C.I.E. 

Member •• 

His Excellency Sir MALCOLM HAILIlY, K.G.S.I., C.l.E. «(]ol'P,J'/lIJr 01 the Plllli,tll,. 
The Honourable Sil' BARIL PHILLO'lT BLACltBTt, K.C.B. (Finmtce Member) •. 

The Bonaal'able Khan Bahadur Sir MUHAIIlItAD HAJlIBULLAH 8ARIB BAHADuB. 
K.C.I.E., KT. (Member 0/ Education, Ilealth ulId LPlltiH). • 

Lieutenant-General Sir J. S. M. 8m:A, K.C.B., K.C .. M.G., D.a.O. 
. (Adjutant General ill bllljo) . 

. ·E. BVRDON, Esquire, C.I.E., I.C.S., M.L.A. (.4r1lll/ Secr,tory). 

A. F. L. BRAYNE, EBquire, C.I.E., I.C.S. ~' 11 1ll l .4dviHtr, Military Finmlu). 

Lieutenant-Colonel J:o'. G. MOORE, C.B.E., Secrl'-tal·lI. 

The Boal'd WIiS originally constituted undel' Resolution of the Guvcmmcnt uf India, 
No. 77J7, dated the 16th January 1919. 

Affiliated to the Central Board are the following pruvincial Soldicr5' o ~ ; 

Madras. 
Bombay. 
Punjab .. 
llnited Pl'ovinces. 
Central Provinces. 
North-West Frontier' Province. 
Rajputllna., 
Delhi. 
Kashmir. 
Mysol'e. 

~- 'o te to eR<''' pl'o\'incial Roldiel'R' DOHI'd IlI'C the ' ~t Suldiel'M' Committees. 

DJSTRIBt;TION OP REUEP MONEY TO THE DEfENDEN'fS 010' )f lJ.ITA II ,. 

MEN KILJ.ED IN THE GREAT WAR. 

942. "Baja Qhuanlar .-n Khan: (4) What is the II.mount of Uw l'l·lid 
money distributed amongst the families of the military men killE'd or 
wounded during the last great war during the years 1919 to ],9'..!4? 

(b) How much out of this was spent in the Districts of Jhelum, 
Uawalpindi and Gujrat? 
(c) Are the Government lIWlI.re of the fact that the relief money fall .. 

n.uch too short of the needs of the families to whom it hilS been given nnd 
ft:rther that there are many deserving fa.m.ilielil to whom nothing hus been 
~ e o far? 

Mr. ~ BurdOll: ~  The total of r(llief rnolle.y distributed in India to the 
<iependents of those who died or to those who were disabled in tho great. 
war during the years 1919 to 1924; inclusive, amounted to Rs. ],17,94,955. 
{b) The infomlation desired by the Honourable Member is not Il 1ll Jt~ 

and cannot be obtained without an expenditure of time and labour inC'oll1-
mensurate with the result. . 

(0) Government 'al'e confident that the Honoarable Member'R statollwnt, 
does not correctly represent the facts, that is to say, they believe it to bo 
an overstatement. But if the Honourable Member will bring to my ot ~ 

any individual case which falls within the scope of our llelie.f Flmds Rnd ill 
which relief to the extent pennitted' by the rUles of the Fund has' not bf>l·lJ 
granted, I will ·undertake to have it forwarded to the p~l' quarter Rnd 
iDvestigated. 

• .\2 
• 
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8ard&r V ••.• ,,\aUk: Are Govemment aware that any sums 01' rewards. 
to heirs of perH(lnS killed in the WBr st.i11 rema.in due in many cases and, 
if 80, will Government. bt, plemwd to tukf.' e 'I~' sttlpS to pay the same? 
1Ir. 1:. BurcloD: I do not understand what mv Honourable friend means 

~' saying sums of money dUB to heirs. . 
8ard&r V •••• utaUk: To the families of the dl'ce8sed persons who wcre 

killed in the war. 
1Ir. 1:. Burdon: In what way are the swns due to the heirs '! This is It 

question of charitable relief. 
Sardar V •••• utaUk:.It h; no quet;tion of charitable rt'lief; it is 110 

questioll of what Gov('rnment  have already promised nnd which still 
l'(mainl:l ullpnid. 

Mr. 1:. Burdon: ] do not think that· nrisol:l out of t,his qUf'fltiOll. 
Mr. It. Ahmed: Do o e t~ t propose to in('rease the nmcllnt of 

relief? 

JIr. 1:. Burdon: It is not Go\'ernm(mt. mone" , Sir. This is private· 
charit·Rbl!· mone;,·. . , 

CJ J .~ I  FOil THl<: EDUCA1'lON ()}4' l'RE CHII.DIU!J\ 0)" Mll.l'fARY 

MEN K ILLlm Oil. WOl'NDED IN 'rHE GllEAT WAlt. 

U4H. *Baja GbaJ:&Dfar Ali lDlan: What is the amount of scholarships. 
,,}-ent for the education of the children of military men, who have beel. 
kiHod or wounded ill the lost great war in the Districts of Jh£'lum, Rawal· 
pindi nnd Gujrat? 
. Do thtl Government intend providing scholarships for the higher-
l·,.1ucation of thd said children as well? 

111'. 1:. Burdon: 1 om l'ndc(wouring to obtuin the infonllation, and 1 
will let t.he Honourabh' l\'Iemb£,1' know t.h!, result in due course. 

RXCltFITllENT O}o' biDIAN OFFICERS IN 'SEAGOING VESSl1:U>. 

944. -llr. Amar lfath Dutt: (ct) Will the Government be pleased to 
place on the table the result of tl ~ correspondence which has passed' 
between the Government and the different Shipping CQmpanies regarding 
the appointment and recruiltment of Indian officers in seagoing vessels? . . 
(b) Will the Government. be pleased to state whether they propose to· 

urgo on the p~  Companies to take early acHon for recruitment and 
Ilppointmont of Indian Officers in seagoing vessels? 

The Honourable Sir Oharl81 lnDe.: (a.) and (b). The Govemment of 
India, have had no correspondence with Shipping Companies on the sub-
ject. But I would refer t.he Honourable Member to paragraphs 22-28; 
of the Indian Mercantile Ma,rine Committee's Report from which it will. 
be observed that the principal Shipping Companies Bre prepared to eniplov 
T ndiall officers if duly qualified. The question of providing a training shiP. 
as recommendl,'<i by tho Committee is at present undf'r consideration. , . 

.. S'l'O)'PAOr. OF· HoeSE RENT ALI.OWANCE 01' DEPrrTY, ASSISTANT AXJJ 

SUB-POSTMASTERS IN LAHORE. 

945. -Mr • .A.m.ar .atll. Dutt: (a) Is it a fact that the house rent 
a.llo\vance paid to Deputy, Assistant and Sub-Postmasters in 'Lahore has 
been stopped from the 1st July, 1924? 

• 
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(b) Is it a fact that similar allowances in other provinces stand un· 
toO\Jched? If t,he reply be in the t ~. what is the reason for ma)dng 
,bis discrimination? 

(c) Will the Government please state if the Assistant Postmasters and 
Deputy Postmasters in Lahore and C)f;her offices in the Punjab are required 
to attend offices at ihconvenient hours, i.e., other than 10 to 16 hours? 

(d) If so, will the Government be pleased to state if these officers have 
:been provided with quarters or given house rent in order to enable them to 
secure houses withiu close proximity to the offices to which tl ~' bl'lonA'? 

(6) Are ~ e Government prepared to restore Ithe allowance in question? 

(f) Will the Government. please state if the Deputy and Assistant Post-
masters belong to the same cadre tQ which the other Postmasters holding 
i.ndependeJlt charge belong? Will they also Iit,at,e if Pel'sonal Assistants to 
Postmasters-General belong to the same cadre as Superintendents of Post 
{)ffices? 

(g) Will the Government please state if a duty allowance of Us. 100 
p. m. is granted to every Personal Assistant working in the Postmaster-
-(Jeneral's Office? If so, what is the prinoiple underlying this grant? 

(h) If the reply to (g) is in thl:l aftinnative, will the Government please 
state why 110 ditlerent treatment is accorded to the Deputy and Assistant 
Postmasters of Lahore? . 

Sir Geollrey 'Olarke: (a.) to <h). '1'he Honourahle Member'FI Ilttention 
is invited to the -rlJpJies given to ¥r. S. Sadiq Hasan's starred qucstions 
o~. 86H to 865 011 t,lll: 16th current. 

COllll'ENS.'TORY ALT.oW.\NCBS TO SET.EC'I.'ION GRADE POSTH. OrPICUT.ti! 

Sl'.\T1oXED .\T LAHORE, DKLHI, HAWAr.l'INDl AND PRSfUWAll, 

946. ·Kr. Amar Ifatll Dutt: (a) Are the O:ovemlllent aware that the 
l,illw-SeallJtl of pay for Post Office (lJ.·rkR, postmen and othc>r RtBff at, Lahore, 
Delhi, Rawalpindi and Peshawar are higher than thalle prevailing fit other 
places in the Punjab and N. W. F. Circle, and is this not due to the cost of 
lh ing at the apove-mcntioned placcs being comparBtiv01y higlH'r thUD 
"that at, other place'S in the eircle? 

(b) If 80, will the Oovenunent pleaso stuto why no compensatory allow-
-ance' is given. to selection grade officials at the above-named pldees? 

Sir CJeofIrey OlarJre:' The Honourable Member's attention is invlft'd to· 
the reply given by me to Mr. S. Sadiq Hasan's stalTed question No. 866 on 
the 16th current. 

GRANT OF EXTENSIONS OF SERVICB TO NON-GA1.ETTBD OFFICERS Iii THE 

SEI,ECTION GRADES IN THE P08T,.u. DBPARTMENT, PUNIAB CIRcr,E. 

'947. -Mr. ear Bath Dutt: (a) Is it Ii fact that extensions of service 
ve as a rule prohibited. in the gazetted grade of officers in the Postal 
Department after attaining the age of 55 ye&1'8? 

(b) Is it l~ B fact that extensions are being freely granted to lion-
~ l tltt l  officers in -the selection grades ill the Postal Department (Punjah 
(Jil'Cle) after they attain the same age? 

• 
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(c) Are (lovernmeut aWare that there are a small percentage of· ap-
pointments in the seleotion grades and the only .avenue of advanoe is 
throdgh retirement of suiWrannuated ~  and tha.t there is a great deal 
~  discontent among the non-gazetted offioers of the seleotion grades owing 
to the extensions being granted to the Postmasters who have attained the 
age of 55 years? 

(11) Will the Government be pleased to state why uniformiJty of pro-
oedure is not observed in the gazetted cadre and selection grades and 
are tlw Government prepared to oonsider the question of stopping th& 
pracUc() of giving ext(lIlsions of service in the selection grades:1 

The Honourable Sir BhupeDdra Xath IIttra: (a) Yes. 

(I) Governm.ent havf> no inform Rtion. 

(0) The answer to tho first pa.rt is in the affirm Rtive, and h) thf' second: 
part is in the negative. 

(cl) 1 would iovite the Honourable Member's attlmtioll to Rule 56 (a) 
aud (b) of the' Fundamental Rules, which explains the difft'n'ntiation. 
Gov(lrnll'lL'nt, do not propoRe to niter the practicl;'. -

W 11t I J! ~!I BEAM STATION IN hWlA. 

048. "DlwaD Bahadur II. :aamachaDdra B.ao: With reference to th(> 
anllwer to question No. 868 asked at the meeting of ,the "Assembly held 
011 t,hl' ~ t  Jnnull.l'y 1!l25 \\-;11 the Government be pleased to state: 

(/I) with whom' the negotiations for the erection of a Wireless Beam 
Station in India Bre heing conduoted? 

(b) will the creation of sllch R station impost' any finRncial burden 
on the revenues of India; if so. how much? 

The Honourable Sir Bhupendra Hath JIltra: (n) The Indian ~I o Tell" 
graph Company Limit.ed, Bomul\Y. 

(Ill No. 
Dlwan Bahadur II. Bamachandra Bao: Mav I Bsk the Honourabh, 

Member whether, us stated in the ,Pioneer of t ~ 8th instant, the Govern-
ment huve rt:'served to thelllBtllvCB the power or purchasing this cOlllpany 
at the end of. ten years? 

The Honourable Sir Bhupendra Hath JIltra: As 1 mentioned to tho 
Honourabll' Member the other day, the precise agretlDHmt will l~ placed 
in the l1o ~  of this HouF!e as soon as it is concluded. At this stage [ 
cannot make nny statement beyond what, I said the other da.;v. 

DtwaD Bahadur II. Bamach&Ddra Bao: Mav I ask whether that state-
:rnent in the Pioneer is true? . 
The Honourable Sir Bhupendra Hath llitra: The agreemellt not huving 

yet bl'.on l~l l ~  it would be difficult-. for me to 'anticipilte the posi-
tion. 

SEI'AltATJOX 01' EXE('l!TI'VE .nm JU])JClAJ. FUNC1'IONS. 
049. "Dlwan Bahadur X. RamachaDdra Rao: Will the Government 

bo pleased t{) state: 
(/I) for hew Ilumy Y(lllrS tIlE' proposals for the sevo.ration of the 

eX8CutiVl' functions from the judicial have been under 
consideration? • 

(b) whether there is 'any prospect of the Government of India l'each. 
ing any conclusion on the subject in the near futuro? . 
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The BODourable Sir Alu:ander Kudd1man: (rt) 'The question of the fu1'-
ther separatioll of judicial and executive functions has been under cOllsider-
ation from time to time in India. during the last 80 years. 

(I» The Government of India have come to conelusions upon the ques-
tion on many occasions. One aspect of the question is now again engaging 
their attention, and I am unahle to say whcn a conclusion will be reached. 

Kr. Gaya Pruad Singh: For how mSIlY more years is the questiotl 
Ji'kely to engago their attention before 0. conclusion is reo.ched:' 

'!be Bonourable Sir Alu&Dder Kuddiman: 'fhat, Sir, 110t being u. 
,ropbet, I I\Dl unablc to say. . . 

• hmJA'R PARTICIPATION IN THE BlLITISH ElIlIU EX.HIBITION IN }92;'. 

BOO. *DIW&D Bahadar M. RamacbaDdra RaO: (a) Do tlul Government 
ptopose to afford facilities to this House to express its opinion on the 
a_ability or otherwise of India participating in the Wemblt1Y Exhibition 
this year? 

<"l With reference to the answer given .by the Honourable Sir Charles 
Innes to mv question No. 892 will t,hp GOV(lmmt'nt be plt'RR(,d to statl' 
whe-ther any and what expenditure would be incurred from the n'Vl'nUl'$ 
of India on the Wembley Exhibitioll, should the GoVt1mment of IIJdill 
decide to partiCipate in the Exhibition thieyear? 

The BOIlOIlrable Sir Charle. InDe.: I would refer the Honourable Mem-
her to what. I said in the House on Monda.y' last, during the discussion of the 
demands for supplementary grlUlts. Since then the position has been cleared 
up by the issue of a prell!; cOlumunique yesterday; I lay a copy of that 
communique on the table . 

. GOVDNMENT t'lF INDIA. 

DEPARTMENT OF COMMERCE. 

V,llri. tlrp 1!ltlr. 1',br,mry Wi/;, 

Pre" Oomfnuaiqvt!. 
The Govc1'llment of India are IIOW in a. position to make the stat.ement in connectioll 

with India's participat.ion in the BritiRb Empire Exhibition in 1995. The Government 
of India. are not taking part officially. The building wit.h its fit.t.ings and forestry 
6xlaibit is being sold to the Exhibit.ion Board; and the Government of Irdia are relieved 
of all responsibility in cODliection with it. 
The Exhibition Hoard have made the following arrangeruents fur accommodatiDjt 

Indian exhibitors who wish to take part in the 1925 Exhibition. The relit charged to 
them for floor Spacll in the Indilln Pllvilion is to be £1 per square foot, with t1iscOUDb 
of five pCI' cent. on rentals between £250 and £600, ten per cent. discount. for amounth 
hetwl!efi £500 and £1,000 and twenty per cent.  discount for over £1,000. Special 
terms will be quoted fOl' Government. exhibits, Indian St.e.tes and rents· over 5,000 squan 
feet. Fifty per cent. of the rent.e.1 fOI' space applied for should lie sent with ppl t o ~ 

or be paid into Ally Brancb of Lloyds Bank in India whose receipts should o p ~  

applicationR. Ralances are to lie paid ou occupation. No commission will he cbarged 
on sales hut R selling license based 011 stall frontage of £5 per linear fO(lt will he granted 
subject to a minimum of £50. Numerous fltt.ings for small stalls &1'1l available for 
Ilire by print.. treaty. Water. gas Uld electric light will be charged According kl 
colWUllptlOn. Applications are to be made to tbe Controller of the Indian Section of 
the Empirll Exhihition. 
TheAe terms are fery similar to those in force last year in the Indian Paviliull. 

,ed.) D. T, CHADWICK, 
titrTttary to tlrp '~ ll1'  of 171 dill. 

• 
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1 b:v0 Rl' 01\ THE TRAtNII'W OF RAII.W.A.Y OFFWEUR .\ND SUBOltDINA'fES 

IN INDIA.. 

951. *DlWUl Bahadur •. It.amachaadra lI.ao: Will the Government 
L,! pleased to state the date on ~  Mr. Cole's Iteport on the training 
of ra.ilway officers and subordinates in India was suhmitted to the 
Government of India and whether any steps ha.ve been taken tQ givE.' pfleet 
to the various recommf,ndatiODs made in that report.? 

Mr. G. G. 81m: '1'he report in question was submitted by Mr. Cole in 
1922. As regards the reet of the questiQn the Honourable 'Member is refer· 
red to paragraphs 88 and 89 of the Report ~' the RAilway Board on Indian 
HailwaYfi fot' 1928-24. 

SINGAI'ORIC BASE. 

952. *Dtwaa Bahadur M. Bamachalldra Bao: Will the Government 
be pleased to place on the table the communication received from His 
\of ajesty 's Govpmmcnt about the construction and. maintenanoe of the 
Singapore Base.? 

Mr. E. BurdOlD:' No, Sir. This Government have no authority to make 
j,ublio any communication recml'cd from His MajeRty's Government on t.be 
f.lubject. 

Dtwan Bahadur •• BamachaDdra Bao: May 1 ask ,the HOlloul'able 
;Hembel' whether, looking to the importance of the tmbject, he would IIsk the 
Fonnission of His Majesty'lJ Government to publish the despatch? 

1Ir. B. Burdon: The Government of India would not he ~t e  itt 
81'11[ing His Majesty's Government for such pennission. 

DtwaD Bahadur •• BamachaDdra Bao: Will the Honourabh' Member 
suy whether it is not desirable that this House. should know t ~ I~  I'K-

prmll'lOd hy Hili l\lajcsty'H GOVt'rnm(ml ill regard to this mat.tt·r? 

Mr. B. BurdoD: It, is quite impossible, Sir. As the HQJlourable Mem-
ber will huv(' Keen from a.08wel'l'l given to previous questions, th(' Govern-
ment of India Ilre lJot finan(}ially concemed with this matter. 

REVISION OF THE PAY OF THE ARllY SERVICES IN INDIA. 

953. *D1waa Bahadar M. Bamachaadra Bao: With reference to thtl 
answer given to my question No. 488 will the Government be plol\8oo toB 
J lace on the table a statement showing the total increase or decrl'ase 01 
e pe t ~ due to the revision of the pay of thE.' Anny ~ e  in India 
1;0 far as they };3ve been sanctioned. up to date?' 

Mr ••. BUTclon: No decision hllE; yet; heen I'eached in regard to t ~  

Tl!vision of pay of the Amly serviees in India, and Gov(!rnment lire, there-
o ~  not in &. position to eomply with the Honourable Member's tt'quelt. 
The only concessions tha.t have so far been sanctioned 1\1'(' 8S follows: 

, (i) The admission to offic(lrs of the Indian Medical Service in miti-
. , tary employ 04 the remH.t&nce concessions granted to officera 

'>f the slUne service in oivil employ as a. result of the deoisiona 
reached on t ~ recommendattions of the Lee Commission; and 

(ii) C~ t  pa8sage conee8sionR th",t hRv(> bt'en grsnted t,o officC!rs 
of the Indian Modical e ~e ill military employ, 

The increase of (;xpenltitute 811 • tf'Rult o,f t·hCRP. hm decisionR if' ('sti. 
mAted D,t RFI. 5,00,000. 



QUESTIONS AND ANSWERS. 

AKOUN'rs INVr..sTED BY TilE GOVl!l1tNMEll'r or bmu. IN 1' ~ 
PURCHASE 011 OPIUJI. 

954. *DlwaD Blhadur •• Bamachandra Bao: Will the Government 
be pleased to place on the table 11 statement of the Clmounts invested by 
t:le Government of Indm in the purchase of opium from the l'e e t'~ nf 
:! !ldia for each year from 1913-14? 

The HODourable Sir Bull .lackett: I would l' ~l' the HOJ\olll'u.ble 
l1('mber to the l~ . e fmd Uevcnue Accuunts of the (:loVl'nlllll'nt IIf ludia, 
'[()pies of which arc in the Coullcil IJibl'8ly. 

PURCHAS}: 0 .. TEXTII.ES IN INDIA AND GUA" BRITAIN. 

{)55. *DlwaD Bahadur K. Ramachandra Bao: Will the Government be 
pleased to state the value Rnd qURntity of the textiles purchased in India 
:and in Great Britain respectively, by toe various Departments of Go\'-
~ e t during the years 1928-24 Clnd 1924-25 up-to-date? 

The Honourable Sir BhupeDdra .atll Kltra: It is regretted, Sir, that 
>(lOmplete Jufoftl1ation in the fonn asked for by the Honourable Member is 
not readily available fmd could only be oolleoted and compiled at the ex-
J.·ense of o.ri inordinatC'. amo.unt of trouble and labour. It is hoped, however. 
lhat the following information will suffice for the Honourable Member'. 
II equiremente : 

1928·24. 

Purchateil made through the High COlllmiuioner, Londoll 
The ftKUl'e8 for the Army and Railway pur"ha8a11 of testiles are not 
available for t.he period April lilD tG lDLh August 1923 and are 
not therefore included in the., flguree. 

Purehaaea made in Ilidia - •  . RI. 1,''',11,4000 

This total does not include the pureh_ of testilall made by the 
Go,-eromellt of Bombay and the Colleetor1 of Cuat.oliu, MadrM 
and Rangoon, partlculal"l' of which have not been furnished by 
the above authorities. 

192'· •• 

Pllr(lhuee mr.de thrmzgh the High Colllmillioner, I.ondon - - £37f,ooo 
Figllres are only ""ailable for the p\treb.-of tedllel made froa 
the lit of April 19240 to tho end of Det'ember 19240. 

PurchU81 made in fndia-
The only information at p_t ~t le relate. to the operation, 
of the Indian Storu Departlll8llt whioh from the lit or April 
19240 to 12th February 1925 had actnr.11y parcbuc<l tcxtllall to 
the value of .', BI. 87,'13,4BO 
and. wu uegoti.ting pun'hues agaiOlt demancb l'OCf'ived 
amounting in value to • • " 00,940,000 

It. llllly be explained that the figures relating to PUrchasf'R mude in Indift. 
iii 1.924-25 do not includll purc:ihRlleB of textiles made dJ:r{'(lt by Local Huv-
emments. Figur(!S relating toO pumh88es made through the High Commis-
lIioner have not. -been furnished by him but obtliJled from racords already 
at the disposal of the Hovernment of India. Their absolute accuraev i, 
J.~ t guarAnteed. • 

• 
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.P AYlInTH OF COMPENSATION TO THE DEPENDENTS or PEltSONS KII.I Ell 
IN THE !-tAlI,WAY Cot.LISION AT HAUAPPA. 

956. ·Dlwan Bahadur II. BamachandraBao: Will 'the Government be· 
pleased to place on the table a statement showing the amounts paid as com-
pensation to the relatives and dependents of the persons who lost their 
lives in the railway collision a.t Harappa? . 

Mr. G.  G. 8im: Government undemtand that the North Western Rail-
way Administration has paid compensation to the relatives of .pel"8OD& 
killed. or injured in the Harappa adtlident in 81 cases so far and that the 
total cost thus incurred ill Rs. 38,899. 

Dlwan B&bacl1ll' II. B.IDIwudra :1.&0: May I ask the Honourable 
:Memb£'r to !My how many more cases are still pending po~ l  

Kr. G. G. 8im: I have not got that infonnation, Sir. 

TUAININt: O}' INDIANS rOR THE ItOYAt, AUTlJ,LERY, TH 'OYAI. 

ENGINEER!!, ANll THE ROYAl. AIR }'ORCE. 

957. ·Diwan BahadW' II. :R.amaohaDdra Bao: With reference to the-
1Ioll1lwer given to the un starred question No. S8 'asked by Sardar V. N; 
Mutalik on the 22nd January 18t8t, will the Government be pleasec1 to atate-
full details of the scheme for the training of Indians at Woolwich and. 
Cranwe)) for clllI,JoYlIlt'nt in the UoyaJ Artillery, Itoyal Engineel'B and 
Uoyul Ail' Force, lind Ill~o to tllt.t~ the IlwnLel' of Indians whom it is pro-
pm1l'd to trllin t'llclt YOllr for each of the above Army Services? 

1Ir. 1:. BW'don: Details of these proposals cannot be made public at 
preHent liS the proposals themselves are still under the consideratiqn of the 
Secretary of State for Indiu. 

PUBJ,ICATJON {)Jo' 'rHE ~  ()}' THE CIVIJ, J l.TSTlCE COlf)fl'lTEE. 

958. ·Dlwan BahadW' II. Bamacb&Ddra Bao: Will the Govemment be 
pleased to publish the report of the Committee' appointed for investigating. 
till' delnys in tl1l' diHPOFIll1 of ('ivil lit.igntion? 

The Honourable 8ir leJ ~ e  111Iddb:nan: The I'cport will be published 
.~. soon ~ PORfo1ib11' nnd I hope toO bf:' able to say when tha.t. will b(l in 0 few 
days. 

!-tEYOV AT. 0\0' TilE D18QUAI,H'lUATION ATTACHING TO Pot.ITicAI. 

}'llJI'lONEltS IN RECIAIW 1'0 'rH]'. EXEllCIRE OJ! 'fHYlR FRANCHISE. 

959. "'1Ir. O. S. Bania Iyer: (a) Will 'he Government be pleased to-
state if they intend to remove the disquBlification att.aching to political 
prisoners in regard to t.he exercise of their fr8ll(lhise either as voterR or ".S 
ClBndidates for the Councils Bnd the Assembly? If so, when? • 

(b) :Are the GovenlmeJ!lt Bware that such a dillql1alification does not 
BUB('h to them ill Tl'gard to Municipa.l Roards and District BO'drds? 

The Honourable 81r AleDDder JludcUm.an: (a) I am unable to make 
I' ~' stnh'lTIt'nt OIl til!' Rubjt'd. at the present thnc. 

(II) ']'lw HOllourablo Member is mistaken in assuming that such a d:ia-
()lIalifioQ1lioll doell not attach to such persons in '~  at any rate to some 
nt th£'!!£' bodies in India. 



QUES'I'IONS AND ANSWERS. 

Sl'Jtl'S 'I'AKIN· BY THE PATNA' HIGH COUR1' TO OIVE EFFECT '1'{) 'rItB 

RECOMliENDA'flONS O!' THE. INDIAN BAR COMMITTEE, 

\l00. *Mr. G&ya Praaad Singh: (a) With reforenctl to the statement 
made on the 16th. September 1924', regarding the ~ o e t  of the' 
Indian Bar Committee, will the Government be pleased to say if they have 
received replies from nIl tJ\e Locul Governments, the High Courts, and th& 
legal Associations on the subject of these rl'commendations? . 

(b) As regards the ~t .te e t contained therein that" some of the ~
commendations of the Indiun Bar Committee may be put into operation by 
the High' Courts under the powers which are vested in them, and certain 
High Courts are in fBClt iaking action in this direotion ", will the Govern-
ment kindly stnte what. steps, iful';\y, thtl High Court of Judica.ture in 
Patnn has takcn or is tnking to give effect to the recommendatjpn of the 
Indian Bar Committee in the matter of creating a single grade of practi-
tioners? 

(,0) Jf the anRWl'r to the l ~ ht' in tIH' negative, will'the Government oe 
pleased to su;'.'. ~  no st.cps have been t,aken by the Patna High Court in 
the matter? • • 

The Honour&ble Sir Alexander Muddiman: (a) 'rhe Honouruble Mem-
her is referred to the answer given to part (b) of Sir Han Singh Gour's 
question No. 396 on the 28th January 192!i. 'rhe replies ure not yet com-
plete. 

(/I) aud (!'). It is understood thnt. the Patnl). High Court. is awaiting 
legislatiqn in this Ll:'gislaturl' before taking :my act:on itself. . 

Diw&D Bahadur T. ltaDgachariar: May I know whether tlw Government 
intend to bring in any IcgiRllltive measure in this Legislat.ure in Delhi? 

The Honourable Sir Alexander Kuddlman: We hope to do so. 1 have 
already said t.hat. 

ABOJ.l'l'lON 011 }'r.OGGUW IN THE INDIAN Au.lIn, 

961. .... Gaya Prasad Singh: With roference to qllf'Rtion No. 7 of the-
~ t  August 1920, asked in the Indian Legislative Council, will the Gov-
ernment be pleased to Rtnk if flogging Rfil 1\ punishment has e ~  nbolished 
in the Indian Army? . 

Mr. :I. Burdon: l7 ~  ~et  22 (1) (b) of the Indillrl Armv Act t,he 
Commllnding Offl('('r of u Unit on Il'ctIve service mlly Ilward ('o,rporo.l Jl ~l
mont, not (lxcoedtng 12 strokes with 0. rattan, to followers who are menial 
servunts. 'I'his iR thl' only case in which oorporaJpltnishmC'nt CRn be uword-
cu in the Indian Anny, whether in peace or war. 
Mr. Devaki Prasad Sinha: Whllt does OJ(' HOI1011rnbJe 1\femht'r mean 

r.:v .. menial service"? 
. Mr .•.. ~o  !f. t.l]C' Honouruble Member will put n question on 
}laper, I wllJ give hnll B. tlthUJRtf'd statemen!· showing whit! CIRIlS($ or 
followers and m('nials Rre e plo~'  in th(' Indinn Anny. 

Mr. Devaki ~  SiDha: ~- ore t l~' coIled menie.lf.1? 

.. Mr: :I;, ~ o  I reaUy don't know what thE' derivBtion of the word 
mE'lllRI IS. I hovt' tried to find out. bllt so fill' I hav!' fnned. 

• 
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1Ir ••• II. JGIh1: May I know, Sir, if the Government will be pre-
.pared t;o remove this form of punishment which is now given to menials 
and other lower classes of servants? 

Mr. •• Burdou: Government are no£ considering the matter at the 
':moment, Sir. . 

IIr ••• II. JCIIh1: My question is whether Govenllllent will be prepart>d 
;to consider it '! 

Mr. :I. Burdon: That is not a ~ t o t ll  for infomlation. 

DISl'OS.H. OF SIlt AlTREf, STEIN'S COLJ.JICTroN m' C.:XTltAJ. ASIAN 
ANTIQUITIloll. . 

002. ·1Ir. B. Dau: Will Government be pleased tQ state: 

(11) What proportions of tho antiquities obtained during Sir Aurel 
Stein's first expedition (1900-01) in Central Asia were allotted 
to the Calcutta, I.ahore and Rritish Museums, e peet ~'  

(b) The principles o ~  such proportiollate distributioll? 

(0) Did the British Museum share any portion of the expenses of 
the first expedition? ]f so, what p~ e t e b8l3is? 

I(r. I. W. Bhore: (11-) and (b). ']'her<> WUR no fix('d proportion. '1'he 
-dist.ribution waK made with reference to the prior claims of the Museums 
.at o l~ and Calcutta. and to the interests of scholarship and research, 
aud in wiw of the fact, that. the GovernmentR of Ule Jlnnjah and BengAl 
m{!t 11 portion of the cost of "the expedition. 

(c:) No. Sir. 

IJOAN (H' S)'ICIlll!lHS OJ' EAIIJ," 1'EXTlf,ES BEJ.ONGIN<l TO SUt AUREI, 

STEJN'H COLJ.ECTION 'ro 'rHE Som'H KENSINGTON MUSE1JlI. 

!J6S. ·1Ir. B. Du: ('4) What ure thc conditions of loan of specimens of 
:early textIles to the South Kensington Museum? 

. (b) When will t,hese specimens be returned? 

Mr. I. W. Bhore: (a) None. 

(b) All soon as prop or urrl\llgotnellts enn be Illu.de for their housing in 
India. 

811! AUltEI. S'fEIN'S _ COI.LEC,"l'ION ·01 CENTRAl, ASIAN AN'rIQlTI'nJo'.M, 

0(14. ·Mr. B. Du: (ia) Will Government be pleased to state when the 
report of the third expedition of Sir Aurel Stein was published? 

,(b) Will the" portion of specimens taken over to Europe, for preparation of 
-Sir Aurel Stein's third report be returned to Indio, after completion of that 
l"eport? . 

Mr. I. W. Bhore: (a) It is hoped to publish the report early next, year. 

(b) These specimens will probably be exhibited in the ~ t  Museum 
from May to October this year and then returned to India when proper 
.arrnngt'lI;pnts han' hC'(,Jl made for t·heil' housing. 
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• -\ J.J.OTMEN'l' OF .\ POJl1'TOK 0.' 8m AI:I1Jolr. STXlN'H COU.KCTION OF C ~ . 

ASIAN ANTIQ1'ITIES '1'0 THE PIUNe}; OF W.U.ES'14 MUSEUM AT BOllBAY • . 
on.). *.r. B. DII: ('a) What are the decisions of the Government reo 

garding antiquities housed at Srinagar? How will they be distributed? 

(b) Are Government aware that the Prince of Wales's. Museum. 
at Bombay hns helm' nllottl'd nothing out of the Stein col1t'ct.ions? 

(c) Do Governl)lcl)t pro.pOMI' to allot R portion of the Srinagnr collection, 
to Bombay when the distribution ta.kes place? 

·Mr. I. W. BhOle: (u) Illld /1'). AM the Ilntiquities 'Ilre intendt'<i for the· 
2\IuMewll ut Dl'lhi lIO distrihut,joll will be made. 

(b) Yes. 

}<'IXAxeISH BY "1110: BltI1'ISH MUSEUM OF STlt' AtTllET. STEIX'S 

• SECOND ~ l' o . 

966. *1Ir. B. Da8: (1/) Will Government be pleased to 8tate the reasoIlS'· 
for approaching the British MU8eum for financing the Stein expeditions? . .. 
(b) Are the Bt.eiu report·s accessible to the public? 

(c) In what '-":.Il'y are the publications of the Archlllological Department 
made acce8siblo to the general public? 

(d) What, arc the latest publications of the ·Archlllological Department? 

.. JIr. I. W. BhOle: (al 1'1ll' British Museum Authorities were approached' 
in rtlllpect; of the se('ond t·xpedition only, a8 Government were not toeD 
prepared to meet thl1 whol(\ cost. 

(ll) Yel;, in the importunt librnrit'lol'. They are also  for 8ale. 

(0) By vre8ent,ing ('opit,S t.() importlUlt libraries free of cost. 

(d) A .statement, it! laid on the table. 

t t~11It11t ~1101t' lI  the '.nttHt lluillirnfiolill of a,,, . .~ ' lo l DtpaT111lPlIf, 

Annual report of the Archa!OlogicaI Survey of India for 1921-22. 

Epigraphia Indo Moslemioo fOl' 1919·00. 

Guide to Taxila, Urdu TranslatioD. 

Index to the Director General of Archa!Ology's annual reports for 1902..()3 to 1915. 
16 .. 

South Indian Inscriptions Text (Volume IV), New Imperial Series (Volume XLIV). 

The Siddhantas and the Indian Calendar. 

St41piementary Catalogue of Coins in the Indian MWlE'um, Volume I (non·Moham. 
madan series). 

Guide to Buddhist ruins of Sarnat'h, 3rd Edition. 

Memoir No. 16.-Tbe temple of Siva at BhDlDara. 

Memoir No. 11.-Pallava Architecture (Part I). 

lIfemoi" No. IB.-Hilldu Astronomy. 
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AUf"llAJOl,Q(]ICAL ~ .  I ~  IX hWIA. 

967. *Mr. B. D&8: (0) Will Government be pleased to Rtate whut are 
the major arohroologieal excavations being carried out at prell'ent in variolls 
.parts of India? 

(b) Have Government considered tho advisability of carryiug out excllva-
·tionH in the Indraprastha It'ort in Delhi, a place of great antiquity in India? 

Mr. J. W. Bhore: (a) At Mohenjo DR1'O , HllrafJlI, 'l'nxila, Nafanda" 
Snrnath and Kurukslwtra. '\0. 

(b) Trial oxcavations wQre madt' some l' l'~ ago in t,he old fort l'l'ferrt·d 
t.o, hut the eondit.ions of tho ~ te und .the l'l';;ulb\ ohtained were not slIch 
w; to justify the work being eoutiJlllt'd. 

IXS'rITl"rION m' A BETTER SYSTlm (w Arm'!', INsrEI;1'IOX AXI) CON'I'IWJ. 
IX nKSl'ECT OF THE A.·.·AJRS m' THE I I'I~I 1 . B.UI'K 01' hDlA, 

968. *1Ir. A. B&Dguwaml "Iyengar: Will the (Jovermnent. he pleased 
to state whether they have so far considered the a.dvisability of issuing 
instructions under ~ t o  10 of tho Impt1riul Bunk of Indin Ad to the 
IInlJerial Bank to institute '" better system of Iludit, inspection and cont,rol 
in respect of the affairs of the Bank than is now provided for under the bye-
laws and articles and Borne Bcheme of concurrent and. efficiency audit in 
order to enable the public and the Govemr;ncnt to obtain periodical and 
confidential reports of independent auditors from time k time, liS in the 
'caso of Government Treasury operations? 

The Honourable Sir Bull Blackett: TIlL' Cl:o'Vornment do not. Mn'1ider 
"that action is necessary under section 10 of the Illlpe ~l Bank of India 
A(lt. nor that action unchlr that seetioll is appropriate for the purposes 
whieh t.he Honoura.ble Membl·r hilS in "jew. HectioIl Iln of thl' Act 
,empowers the Government to appoint Iluditors if necessary, to exumine 
and report upon the accounts of the Bunk. hut the Government do not, 
.at prOsllnt cOllstder such action necessury. 

IIr • .A.. lI.&Dguwami Iyengar: Are the GOVtlrmntmt aware of the )ll'O-
-ceedings ,thut took ~ 1 e in the Madrlls High Court in regard to 1 he 
-operations of thE! Madras branch of the IJIlperinl Balik? . 

The Honourable Sir BaaU Ble.ckett: Yl'IoI, Hil'. 

Dlwan 'Bahadur II. Bamachand,ra :aaa: Do they propose to take allY 
;Ill·.tioll in regurd to this? 

The Honourable Sir BuU Blackett: If the Honollfnhle Member wi1l 
put th,· question down, I 'will consider tlll' BJlSWor. 

~  ~ II. ~  :aae: Sir, 1 beg .to ask a question of 
whICh 1 gave private. noticE' to my HOI1Clumble friE'T1tl, Sir' A1E'xand(A1' 
.~~~ . 
(I)) In vi8W of the faet that the Heport of Uw Hefom19 Inquirv C0111-

mittee was suhmitted to the, Govenlment more than 2 montJu; ago ""ill 
the Govenlment be pleas(Ad to stat(1 the reasons o ~ e delav ~ its 
p~~~  ' 
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(b) 1& it a. fact th/t,t this Assembly o.dopted on the 4tli February, 1921, 
.u Itesolution, which was accepted by the Government, that IlS far BS 
practicable steps be taken to ensure that no action t ~t e or 
ilegislative be taken on .reports of Commissions or Committees. appointed 
by the Secretary of' Stllte for India or the Government of India uutil an 
opportunity shall have been g1V'en by the Government to the Indian Legi". 
lature to express its opinion 1 Will trle Government be pleased not to 
take !my a.etion on the l{eforms Inquiry Heport till this  House has becn 
afforded an opportunity to expreRS its views on this Rubject '! 

(c) Hav!, the OovernIllcnt of IndiiA come to any decision in regMrd to 
the variouF; lIIatters dealt with in the Report anq. hllH tho report. been 
forwarded tu the Secretary of State for India in Council wiih or without 
un t!xprpssioll of opinion of t.hp. Government of India on the r(lCOllllllendR.· 
t,ions mllde in the rpporf," 

(d) In view of the statement made by the Honourable Sir Alexander 
Muddim/t,ll in this 1I ~ thut the report will be published in 11 few weeks 
and that 1\11 opportunity will he given toO this House to discuss the report, 
will the Govenuuent ~ plf'llsed to stu\;(' wllC'11 thi!l opportunity will he 
:afforded? 

(r) Arp till' Government ItWRI'U that if th(l. report is published at the 
fag·end of tIlt' ~ 1  there will )w no time for aJl ndequate discussion of 
the report lIud thut. tilt' discussion of the report will have to be postponed 
-till the September session und will the Government be pleased to. order 
t,h!' publieRtion of t.ht' report without any further delay? 

(f) Has the attention of the Government been drawn to the announce· 
ment made in the I>r08s on the 18th instant that Lord Olivier has given 
notice of a motion about the inquiry made by the Reforms Inquiry Com 
mittee in rugard to t,he working of t;he Indian constitution 8lld will the 
Government be pleased to afford all facilities for an expression of  opinion 
by this House on the report hefore t ~ matter is discussed in Parliament? 

The Honourable Sir Alezander Kuddtman: (a) Firral copies of the 
Heport und Appendices were received by the Government of India on the 
15th December, 1924. Tllll time since then has been mainly occppied 
by the work of printing the Heport and its· Appendices. It has also boon 
neep-ssRry to make arrangements for their publication simultaneollsly or 
. nearly as p l ~ simultaneously in India and in England. .  • 

(b) A Ueso\ution in . the terms quoted by the Honourable Member was 
:adopted by the Assembly on "the 24th February, 1921. Without com· 
mitting themselves in regard to action on any minor recommendatioDs 
which may be contained in the Report the Government of India propose 
·t,o give effect to the tenns 01 that RI'R"lution in regard to the main reMm .• 
mendations in the Report now in question. 

(c) The reply to the first part of this question is in the Degath'e. The 
epo~t . was forwarded. to the Secretary of State without any expression 
·of Opinion. . .. 
.. (£1) I\nd (e). I .am lll~ le to say at present wh.en this House will he • 
given an opp~ t Jt  to diSCUSS the report. I may lDfonn the Honourable 

e ~e  however, thnt it will be published in India on t~e 9th March. 

• 
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Thereafter and before any discussion tukcs plllel', I presume Honourable· 
Members will wish to consider the recommendations contained in it. 
'1'he Government of India, I may add, have tlot yet come to provieioDat 
(lOnclueil)UR upon t.hosp recommenda.tions. 

(f) (1ovllrnUlcnt l~ ll seen tl~e o ' t~ t. 'fhough they are abl!' 
to BOIIl(> flxtent to aM'lmge th(l course of hm:!iness in this House, the Govem-
ment of India hu.v(' no (lontrol· over the course of business in Parliament,., 
Rnd I mn therefore \llIltbl(' to give 9\1ch un undertuking as is Bsked for. 

biwan Bahadur .JI. Ram,chandra Bao: !\oIuv I 8s.k the Honourable 
Mmuher, Sir, in view of tht' fllct that. the Ueport will be published Oll" 
the flt,h of March, whflthl'r tht're will he any opportl1nit,y givf'n to this HO\Jf:I' 
ttl ~ it "ft,(,f that date '! 

fte JlODourable Sir Altzander Jluddiman: Cprtuinly after that da.te. 

Diwan Bahadur JI. BuDachandra Bao: But before lilly action is taken. 

The. JlODouable Sir Aluandtr Jluddlman: 1 have said tha.t at tbe 
present tim.) I om unable to make any statement on this questioo. J 
think the Honourllbl(' Member had better repent his question after thf.' 
mb of March. 

111', A. BaD,lIwam1 IYlBlar: May I know, "'Sir, if, after seeing the-
!leport, Honourable Members on this side of the House should come to 
the conclusion that t.he Heport ought t.o be discussed hefore action is takf'll, 
whethl'l' n dllte will bl' given for the diRcusFlion of this subject? 

'!'he 'BODourable Sir Alexander Jluddiman: 'rhllt· speffiS somewhat of 
1\ hypothetical nature. 

Dlwan Bahadur JI. Bamachandra Bao: MIlY I 118k the HOllourablt-
l\Iember whether he will lInd cavour to give IlS :til opportuoity to discuss 
thiH Hfl}lort lit all before we disperse, before the end of March? Hal't!> 
thtl Govtlrnment I~  i\1tentioll of affording us al\ opportunity nt nil? 

The. JlODOurable Sir Aluander Jluddiman: ] have mude my point deor. 
Government· have not (lonu.' to any definite conclusion on this subject. 

Diwan Bahadur JI, BuDachandra BIO: i\In.'y I Rsk, Sir, when they 
prOJlO!Jl' to COlUll t.o any conclusion 011 this SUlijf'Ct? 

fte BODOurable Sir AleUDder Jluddiman: Well, Sir, tlws{' al'C mnthll'll· 
of Rome importfl,nc(': we CRnnot comll to hasty conchlRions. 

i)lwan Bahadur JI. Bamachandra Bao: Would tlw o o lt~ Mem-
l)er ' ~ e t l l' to give us an IlRHUranCI' that. tht' IHlbjed. will he ope·n i;()-
discl'Msion? 

'!'he JlODourable Sir Aluander Jluddlman: 1 think if the Honourable 
Member will put me that question on t·ht' nth IHnrdl, I shn1\ be in Q 
pOl'lition to giVI> him on anRwer. 



UNSTARRED QUESTION AND ANSWER. 

lNCllEX1l;NTS 0' PA'Y OF CLEllK8 IN CIVlJ, ACCOUNTS ()PrICES. 

187. Mr. K. O. ]feogy: (a) Are the Government aware, that a numb.er of 
Cllerks who entered the Civil Accounts offices from the Postal Accounts or 
other non-civil Audit offices, have been deprived of increments of pay (for 
the period of their services in the Postal or other non-civil Audit offices) 
to which they were entitled on account of the introduction of the time scale 
of pay on the 4th November 1919'1 
(b) Is it a fact they were so deprived' on the mere ground that they 

bolonged to the Postal Accounts or other non-civil Audit offices? 
(c) Is it a fact that the status of these offices are equal because the 

Bame scale of pay has sinoe been int.roduced? 
(Ii) Is it a fact that these clerks would have got the entire e e ~ of 

increment of the tune scale, according to t.neir services, if they had remain-
-ed in those offices, which also came under the time scale from the same 
date, with the Civil Aooounts Offices? 
(e) If the answers to (b), (0) and (Ii) are in the affirmative, are Govern-

ment prepared to reoonsider their deoision embodied in paragraph 7 of the 
memorandum of instruction of payment under the time scale of pay circu-' 
lated with G. I. No. 58 F. B., G. F. D., dated 14th January, 1920, to 
D. A. ·G., Delhi, and give the poor clerks, who were thus transferred to 
the Civil Accounts Offices, the full benefit of the increment under the 
timA scale from the date of its introduotion, taking into consideration their 
services in the Postal Acoounts or other non-civil Audit offices? 
The Honourable Sir BuD Blackett: Inquiries are being made and the 

information will be supplied to the Honourable Member in due course. 

PETITION RELATING TO THE INDIAN PENAL CODE (AMEND-
MENT) BILL (AGE OF CONSENT BII.L). 

Secretary of the Assembly: Sir, under Standing Order 78 I have to 
report that one petition has heen received relating to the Bill further to 
amend the Indian Penal Code (amendment of Be&tion 875) which was 
introduced in the IJegislative As.sembly by Sir Hari Singh Gour. This 
petition has been presented by certain residents of the Ten ali Taluq, 
Gunbur District in Madras. 

STATEMENT LAID ON THE TABLE. 

FINANCING OF BRANCH LINl!'.'!I. 

)lr. G.  G. 81m: Sir, I lay on the table the infomlation promised in 
reply to questions Nos. 278 and 279 ~ e  by Mr. A. Rangaswami Iyengar 
on the 27th January, 1925, regaJ,'ding the policy which the Government 
of India. have dectded to adopt in regard to the financing of branch and 
feeder linea. 
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No. 2131·F. 

OOVJJRNM£NT OF INVIA. 

RAILWAY DEPARTMEN'r. 

(RAILWAY BOAltD.) 

D"ted Delhi, the 19th Februarv, 1926. 

RESOI,UTION. 

Finmacing of Bf'mach Line,. 
The Governor General in Council, with the sanction of His Majesty's Secretary 

of State for India, is pleased to iSlue tile following orderl on the subject of Financing 
of Branch Lines, in supersession of all previous orders on the subject. 

Branch and Feeder Lines are constructed under an agreement by which the State 
guarantees a minimum return on the carital, or alternatively, undertakes that the 
line shall receive, out of the earnings 0 t.he main line from traffic contributed by 
the branch, IUch a sum, known as a rebate, as will make up the total earnings of the 
branch to a given 8um, while the branch in each case shares with the main line any 
profits exceeding the guaranteed minimum. 

2. This method of encouraging the construction of lines originated 210 years ago-
limply because the Government of India was una hIe to furnish £lie neces8ary capital. 

3. Th. Acworth Committee pointed out that this method, while enabling lines to· 
b. built which would otbel'wi •• not have been built, has no other merit. 'The financial 
terms usual before the war are now quite inadequate and if the system is to continue 
theT will have to be revised. All the witnesses before the Committee who asked for a 
reVIsion of· the terma admitted that, if the main line were in a pOlition to build a 
given branch itae1fJ they would prefer that it sho\1ld be done by the main line rather 
than that it should be done as a separate undertaking. 

4. Amongst the disadvantages pointed out by the Committee are the following:· 
(i) The Branch Line Company ill usually a fifth wheel to the coach. It implies 

in some cases a separaLe construction staft; it always implies a separate 
Board of Directors, and separate accounts. 

(ii) Where the branch is worked by the main line, if its Directors feel that the 
management is unsatisfactory, they not only make representations to the 
main line administration, bllt in the last resort can appeal to the Railway 
Board which does not IlIalie for harmony .• 

(iii) Capital raised by a small private undertaking, even with a Government 
guarantee, will cost more than money raised by the State. 

(iY) Inconceivable confulion results from the multiplication of independent Rail·· 
way Companiea-each company, small or great, desires to reserve for itself 
a separate sphere of influence; and jealously demands that, if any new· 
comer intrudes into that sphere, be shall pay toll to the original concession-
aire. This only complicates a situation which ought to be considered 
lolely from the point of view of the public interest. N ow proposals for 
the extension or connection of lines by small independent companies are 
either refused owing to protests by the old company or only permitted 
on a b .. sis of elabOrate accountinlJ between the new company and the 
old for. the profits which hypothetically would have belonged to the old 
line had the new line Dot been opened. 

: 5. The only arguments urged in favour of the Branch Line Companies were: 
.'1<."" (i) That money had been raised which the Government of India was unable 

to furniilh. . . 
(ii) That a claim was made that the Branch Line Company obtained from local 

sources money that would never be subscribed to a Government loan. 
(iii) 'that there may be cases of a Brancll Line of smaller genge wor1etd indepen-

. dentlg, which the Branch Line Company can opel·ata. more eoonomically 
than a main line. ~ 



STATEMENT LAID ON THE TABLE. 

6. The Acworth Committee, therefore, so far from approving of this system con· 
sidercd that the aim of the Government should be to reduce by amalgamation the 
number of existing o ~ e  and that it should only be in cases where the St.te 
cannot or will not provide adequate funds that private enterprile in this direction 
should be encouraged. 
7. The disadvantages pointed out by the Acworth Committee reqaire to be even. 

further amplified. The existing Branch Line Companies have ceased for some time 
to raise additional capital for capital requirements. They have either obtained over· 
draUs from various Banks for this purpose at heavy rakll of interest or i •• uell 
debentures at special rateH of interest (usually ahout 7 [ler cent.) or in several ca .... 
asked f01· money to he advanced to them by the Railway BoArd. So far, therefore, 
from reducing the amount that the Government of India have to rain in the open 
market, they are at present increasing that amount. 

8. Another serious disadvantage which is not mentioned by the Acworth Committee· 
ill that the main line usually works the Feeder or Branch Line for a remuneration 
which, in most cases, is limited to a maximum of a fixed percentage of the gross 
earnings of the Branch Line (usually 40 per cent. or 50 per cent.)-terms of remunera-
tion which at present are grossly inadequate. The result of this arrangement is that. 
many of the main lines whose wOl'king expenses are from 60 to 80 per cent. of the 
gr08s earninl{B are saddled with heavy expenditnre which ought to have been debited 
to Branch Lme Companiell. Where the Branch Line Companies are" .ucce88ful," that. 
is, where the shares atand at a high figure their profits are inflated owing to their 
working expenses being thus artificially reduced. Again, where in the calle of less 
.. prosperous" Branch Line Companies, the Government has to make a direct subsidy 
in order to make up the guaranteed intel'est on the capital, ~ e amount paid by way 
of subsidy does not reveal' the true loss of the Government in connectIOn with the 
Branch Line Company. To this subsidy should he added also the additional losa 
incurred from ille main lille working the Branch Line at less th'an the actual cost. 
Even this, however, does rIOt give a completp statement of the loss sustained hy Govern-
ment in connection with these Companies. These Companies have been supplied with 
land free of charge and the cost of such land is not taken into account either in 
the Capital or the Revenue Accounts of the Companies concerned. 
9. The only real argument in favour of these Companics ill that they must be-

utilised in cases where the Governml'nt itself is unable or declines to raise the necessary 
amount of capital for "new constructiolls. 1t is doubtful whether such a position is. 
likely to recur in the future. It is admitted that to use the agency of these Companiea. 
is a far more expensive method of raising money for the conatruction of railways.. 
than direct Government loans can ever be. The amount of assistance given by Branch 
Line Companies in the last has been trivial; the total amount of capital raised through. 
the agener. of Branch ine Companies has only bt1en about Rs. 101 crores-an amount 
which in Itself is lesl than the lapse that occurred last year in the provision for capital' 
expenditure in the Railway Budget. 

10. The difficulties and compli('ationR now experienced in connpct.ion with these 
Branch Line Companies are out of all proportion to t.h" insignificant fin an rial facilitiea. 
offered bf the Companies. The Government of India bave therefore decided that the 
Branch Ime policy should be abandoned and t.hat an endeavour should be made to 
reduce the number of tne existing Branch Line Companies. If on any occasion the· 
Government of India should be unable to find fUTldH for construction (which is not· 
the case at present), and should it be considertod advisable to tap fresh sourc('s for 
subscription to railway loans by offering terms different from those given to ordinary 
Government loans, that is, by offering not only It fixed rate of inter!'st but a share· 
in the profits of a particular Branch ~ e  there appears to be no partit'ular advant.age· 
of using a financial half· way house specially to float It loan on such terms; there· 
appears to be no reason why the Government should not, float the loan direct. But. 
!t will probahly be found ~ l . e t to raise short tel'm debentul'es at a high rate of" 
mterest.-to he liquidated when the loan market iR favourable-a procedure adopt.ed' 
now by the Branch Line Companips, but at a higher rate of te e~t than would be-
necessary for the Government. 

;1. There remains the case of the District Board l ~ for which Rome of the 

Dca,Pltal or the security for the capital is secnred by a special ceSB levied by the .. 
Istric:t Board throughout the district. 

The Acworth Committee pointed out that where a District Board wal t.he promoter 
o~t  new Branch Line, considerations other than purely commercial came ini() plav 
whl the result of furtber complications lind confusion. In a footnote fa the report 
t ey referred to the ·views expressed by the Madras Government who had drawn 
attention to a case in which, although no short.circuiting was involved, thE're bad heen 
a delay of over 10 y .. r. in arriving at a ciecieion in regard to the terms for ~o  

B 2 • 
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a Diatrict Board Railway by the South Indian Railway Company. The amount of 
capital raised by District Boards for such lines has been only Rs. 137 lakhs while 
the amount railM.'!d by Companv lines subsidised by District BOluds amounts to Rs. U 
crore.. 'fheee aDlOullts are insignificant as (''Ompared with thc total capita}. raised 
by the Government and it is clear that the relief afforded to the Government of India 
in raiainl{ the loans is quite disproportionate to the great complications which have 
resulted IP the working of the railway administration. Loans raised direct by the 
District Boards do not relieve the market of the Government of India; the money 
is ultimately borrowed from the Government. of India. 
12. The legal position regarding the powers of District and Local Uoarda in the 

matter of railway construction and management depends in part on the Indian Railways 
Act, 1890, which, in the absence of express exclusion of its application, extends to 
all District Board I ~ and, in part, on the n&ture of the provision m&de in the 
mal tel' ill the t~' t 01' Loc.al o ~ Act of the province concerned. It is only in 
the Madras PI'esidency that the questioll has assulI)ed prominence and it wiII  suffice 
to ·indi('.ate briefly the nature of HII' provisions containl'd in the Madras Lo('al Boal'ds 
Act, 1920. Action untler s('C'tion 113 of thllt A('t can only be taken .. with the previous 
II&I1Ction of the GOVl'rlllTient of India". Ho\'ing obtained such sanction, a District 
Board may either t'~ l  const\'uct nnd maintain a railwav within, or partly within, 
the local area under the cont.rol of the Board, or may' ~ e to any debenture 
loan faised by the Government of India or by any other local authority or by any 
company for the (,'Onstruction or maintenllnce of any I'ailway whi('h the Board considers 
likely to be of benefit to the district, or may guarantee the payment from thl' district 
fund of Kucb sums as it shall think fit as intE'rest on capital expended on uny such 
railway (that is, whet.her the 1'I\ihvRY is constructed by the Government of India or 
by I'lly other local authority or by a Company). • 

Sectioll 236 of the RRme Act provides thot the accumulations of a local railway 
cess mlly be utilised for all or any of the purroses specified in aection 113, including 
the guaranteeing of payment of interest on capital spent on a railway. 
A District Board in Madras, therefore, can guarantee the payment from the 

district fund of the money sufficient to make up the minimum interest on capital 
expended on a railway within its area whether such railway is constructed by the 
Governllll'nt of India or by a Company, the only disadvantage attaching to thi8Jarti-
cular form of guarantee being that the Act' does not make the payment the 
guaranteed interest a first charge on the District Board Fund. 
13. The Government of htdia could not rea80nabll U88 theil' powers under the 

Indian Railways Act, 1890. or under, e.g., section 113 of the Madras Local Board. 
Act, 1920, to prevent a District Board or a local body from constructing a light 
railway or a tramway which had no physical connection with any existing main line 
and which that local body proposed to work itaelf or t.hrough a local company. But 
as thing. stand at present there is no reason for continuing the practice under which 

~t ~ Boards are allowed to make money out of B1;,anch Lines connected-pith a 
mam hne when they themselves cannot make any arrangements for the working of 
the lines and require to hAve them run by the main lines, 
14, These Distl'ict Board railways must not be confu!!lld with the light and feeder 

~ l !  ~  o t t ~e a p o l.!'~ l!Ct under the ~ ol t o  Rules. The pro· 
VlnCla sUb.Ject 111 queHhon ~~pl'l te  ~ t and e~ e  raIlways and extra-municipal 
t.ramwavs III 110 far as prOV1810n for their construction and management is made by 
provillclal legislation." ~l t is to say, it comprises only individual light or feeder 

l ~  or ,extra.m,!-n.lclpal tramways for the COli Rtruction and management 
.of which "pecific lrovlfl1on has been made hy an Act of the local legislature of the 
:province concerne. Hitherto, no such legislation has bel'n enacted with thl' result 
. that the .. ntry in question in the provincial schedule • 
... Ball •• " .,u) eltra-llIunlrlral SA UI80 the qualifying words in pntry 5(a)· in the 
tralllw,y', In tI(I rar •• th.v nre 1101- ('ellll'al schedule, have no operation, and all existing 
.clallllllle,1 •• provh"t.1 ."oiieou "11".' r:,ilways of every dflscriptlon are included in the 
.ptry II (d, (If Part J or tbll C'l'lItra1 8ubJ' !'Ilt defined in the lut-named entry. It 
•.. , e, blidule.·' should also bl' ohsE'rved th_t the provincial subject in 
. question is .. subject tn legislation hy the Indian 
Legislature in the cUf' of any Ruch railway or tramway which is in physical C'onnection 
with a main line or. is hu!lt on the ~ gauge as 1m adj8A".e!,t line," t~.. effect being 
that a provincial 11111 ~e l e  to p~o l e f.or the o ~t tl  of a ,hgh.t or 'lieder 
railway or extra·municlpal t.ramway III phYSical oonnectlOn With A main hne or huilt 
on the same gauge as an adjaCent main line would require ihe previouR sanction 
of the Govemor General under. claulM.'! If) of Rub-l1ection (3) of section BOA of the 
Government of I ~ .Act; .and It may be presumed. t ~t few 0~ o  Al'e ]ikeJy to 
arise in which proVllllon Will be made hy local lelflslahon for the constructIon of a 
.light or feeder railway not answering one or other of these descriptions. 
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15. The rroposall aet forth in this Relolution are not designed to evade the legitimate 
operation 0 the legal position described, in the case Glf District Board railwaYI, in 
para¥.I'aph 12 and in the case of provincial light and feeder railways, in ~ lJ!' l'  14; 
but It follows from the propo • .,ls that Lacal Governments and District or Loc&1 Boardl 
Ihould not, in the absence of lpecial circumstances, be encouraged to build branch 
or feeder lines. In other words, the normal procedure will be the construction by the 
Government of India, or, at its cost, by a Company, of a branch line which a District 
Board or Local Government desires to have cOJistructed and is prepared to guarantee. 
But, should the railway programme not permit tbe construction of such a line within 
a reasonable time, the possibility of pe tt ~ a District Board or Local Government 
to construct it from its own funds would require considel·ation. 

Unremunerative Linta . 
• 16. 1'he above proposals relate to the procedure"adopted in the past and the procedurg 

which it is proposed to adopt in the future for the financing of tho construction of 
branch or feeder lines expected to prove remnnerative from the point of view of railway' 
earnings only. But thero are cases where the Looal Governments or local authorities 
may desire that a line should be constructed which .. will not. be remunerative on 
railway earnings and the o ~t t o  of which is desired by them for purely local 
reasons on acconnt of the administrative advantages it is likely to confer or for the 
development of a particular area. It is proposed that in future the Railway Board in 
such circumstances should have power to arrange for the construction of the line 
from railway funds if the Local Government or the local authority guarantees the 
Railway Board against loss. The guarantee would be to tbe effect that tho local 
authority would make up the 'difference between the net earnings and the interest and 
other charges payable. As it is not desirable that the Central Government should 
make any profit out of such contributions by local authoritie." it is also proposed that. 
where contributions have been made by a local authority for this purpose the repayment 
of such contributions should lie a first charge on any net profits subsequently realised 
from the line. should lhe line prove remunerative. 
17. The Central Government mllst, however, retain the power to decide whether 

a line is to be built or not; the proposals in the preceding paragraph must  not be 
taken to imply that a Local Government by giving a guarantee can require the Railway 
Hoard t{) construct a line. Proposals of a Local Government might run counter to 
lhe general railway policy or might take the form of short-circuiting railway traffic 
and so lead to a reduction of receipts from existing .lines. 
18. These proposals have been circulated t{) Local Governments and have been 

generally welcomed by them as affording a suitable method of reconciling central and 
local interests and of providing for local bodies and Local Governments a method 
of securing the construction of railways which may be required for purely local reasons,' 
and which, while not likely to prove remunerative on purely railway earnings, al'e 
likely to provide such indirect benefits to Local Governments and local bodies a8 will 
more than repay the amounts paid under the guarantee. Several such arru.ngements 
have already been made with Local Governments. 

Order.-Ordered that a copy of this Reaolution be forwarded to all Local Govern· 
ments and Administrations for information, to all Railway Administrations for informa-
tion and guidance, and that the Resolution be published in lhe Supplement to the 
Gazette of India for general information. 

J.IZAT, 

Secretary, Railway Board. 

RAILWAY BUDGET FOR 1.925-26. 

The Boaourable IIr Oh&rles ID.Des (Member for Commerce and Hail· 
ways): Sir, I rise to present a statement of the estimated expenditure 
and revenue of the Governor General in Council for the year 19.2 ~  

in respect of Railways. This is an important occasion for "'0 
nre inauguratmg to-day the new budget procedure which the separa-
tion of our railway finance from general ftnanc!"e has rendered 
possible. Under the cODvention to which the House agreed last 

• 
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l Sir ~le. lDDea.] 
epte ~e ! the Uailway t ~ t o  ~. tl~~ general l l e e~ of tbe 
country IS m great part a known figure. Ihat IS why I am to-day mtroduc-
ing the Uailway :Budget in advance of the e e~ l Budget. I can do 
:so without giving away any of those secrets whlch my Honourable 
.Colleague on my rigbt guards so jeBlously. And in the matter of procedure 
.alone, 1 hope that the House will agree with me that we get solid ~ 
tages from the new procedure. In the first plaoe, I would beg the 
.House to observe that the budget itself is not a mere depa.rtmental oom-
pilation. The Hailwal Finance Committee, II. Committee elected by this 
House and containing only 4)nc ~ l member, has examined the budget 
in detail and has approved ~ e ll  of it. 1 take this opportunity. of 
thanking them for their labours. As the House will Ree from the printed 
proceedings of the Committee which are being circulated, we worked them 
very hard, and Mr. Bim,' their Chain nan , t·eUs me that he derived the 
greatest benefit from their advice and criticism. 'fhis year I am afraid 
that we had to rush them u little. '\ie could not help ourselves, for we 
ourselves had to work very hard in order to get the budget in its new 
form roady in time, but in fut;ure years I hope we may be able to spread 
their budget work over a longer period. Again, Sir, 8Jlother advantage 
that we derive from the uew procedure is that we are able to give the 
House more time to consider the Uflilway Budget. .A separate day is 
being given for a general discussion of the Budget, and the House will 
have four days next wPC'k to eOJlsidc'r til(' llaiJwll.Y demands for Grants. 
This allowance may strike thp, BOURO as insufficient for 'a budget which 
deals with an expenditure amount.ing to some 90 crores of rupees. But nt 
any rate, it is an improvement on the procedure last year, when six 
daIS were set aside for all the d<::rnands of the Govenunent of India including 
r81lways. And finally, Sir, we have at'tcmpted to place the budget before 
the Assembly in a fonn which not only gives more infonnation about our 
llailway finances, hut which will flleilitaj.p discussion. Last yea.r there 
weN.' merely two Railway vot.es--one for capital and one for revenue. 
l.'his year we have split the budget iut,o 15 votes. Two of them relate to 
strategic lincs. The other thirl,(',en rolll.t.e to commercial lines. In addition 
to the general budget memorandum, we a.re circulating separate flr,tcs on 
.each demand, and we are also circulating separate sta.tements regarding 
.Pllch and every railway thllt., ('.mIles into our budgp.t. These statements 
givt: for each Ha.ilway the revised estimat,e for Hl24.2fi Ilnd the budget 
estimltte for 1925·26. And to each statement an explanatory memorandum 
is attached. It discusses how the Ra.ilway has done this year, what its 
prospects for next year are, what its programme for development and 
hetterment is, and what expp,nditure we propose from t.he Depreciation 
Fnna. We hope that by p 1t.t. ~ t.hp, budget up in this fonn we shall 
-enable the House to keep an intelligent, watch not only on the development 
of the Indian . l ll~  system ns a wholf', hut on each Railway, and I 
hope a180 thRt t.hp. Rmollnt, of informntion we nrr giving to the House will 
~  away the lost veRtige of thflt AllRpieion which. 1 think, lurked in the 
minds of some Honollrnhle MrmherR lnst. Rpptrmber that the objeot of the 
ep t ~ of Railway finance was to weaken the control of the Assembly 
over o t~ et. . 

Before I leave the question of procedure, I sb(')uld like to add two 
remFU'ks. The firat is this. W P. do not regard the fonn in which we nre 
putting up the budget t,his year as the last word on the subject of tne 
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!best way. presenting the ·Railway budget to the House. As I have 
already explained, we were workiDg against time, and we had to devise our 
,·own form. But we are quite open to suggestions for improvement, a.nd 
if any suggestions are made either in the House or by the Railway Fina.nce 
Committee, they will be most carefully considered before the time of the 
next budget. My other remark is in the nature of an ppe~l. We are 
circulating with the budget pa.pers a statement which shows exactly whai 
activities of the Railway Department each vote covers. We have done 
that. Sir. in order to let Honourable Members who wish to bring up any 
particular subject for discussion know -under what vote that subject can 
most a.ppropriately be discussed. I hope that Honourable Members will 
carefully study the statement in order that our debates may proceed in an 
orderly and useful manner. I should just like to reinforce the appeal which 
was made in this House at the .beginning of this week by SIr Campbell 
Rhodes. I hope, Sir, tha.t when Honourable Members put down motions 
for reductions, they will add a few words to explain exactly what point 
they wish to raise. I ask them to do this in their own interests as weH 
88 in the interests of the Govarnment. For if we know beforehand exactly 
what subj'ect each motion is intended to bring up, we shall come better 
prepared to gIve the information which the Honourable Member wants. 

I come now to the budget estimates. They arc explained in the budget 
memorandum and" I propose only to deal with the more important figures .. 
My idea is indeed to make to the House more or less the sort of speech 
which the Chainnan of a Board of Directors would ma.ke to the share. 
holders of a Company. (Hear, hear). For I think that it might fairly be 
said that this is the ,position at which eventually we hope to amve. 

REVISED ESTIMATE FOR 1924-25. 

Re",enuB. 

I take first the revised revenue estimate for the current year. It is still 
·onlv an estimate of course, but it is the best estimate we could make in 
t e~ light of the latest figures available when we prepared the budget. I 
will begin by giving the figures in barest, outlines. We place Ollr revised 
estim/lote of gross receipts. that is,gross traffic receipts plus our sha.re of the 
profits of subsidized Companies plus miscellaneous receipts at 98'O! crores. 
The figures of course are for commercial lines only. Our revised estimate 
-of our total charges, that is. working expenses plus surplus profits paid to 
Indian States and Railway Companies plus interest charges plus mis-
-eeUaneous charges, a.mounts to 8A'77 ~e . We hope therefore that the 
gain from commercial 11nes during the current year will amount to 11'26 
·crores. 

Comment. o~ 'Revi8ed E.timate . 

. ~ o e I proceed to deal w!th the effect of these ~ e~ upon our con. 
ir:butlon to general revenues 1D the current year. which IS no doubt the 
point upon which the House takes a very keen interest. I should like to 
. .~e one or t~o comments on these figures. Our gross receipts. if we 
reahse them, wlll be nearly 5 orores better tha.n the gross receipts of Jut 
.~ ear and more than 2l crores better than our budget estimate. I think 
"these are very satisfactory figuPeS, but I do not propose to 8ay very 
.-ouch about them. For the most part,' the betterment is due to cause, • 
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beyond our control, namely, good crops and improving trade. Had it 
not been for the disa.strous floods both in North and in South India, our 
gross receipts would have been better still. But I think that there 18 
c·ne point in which perhaps we might claim a. little credit, and it is this. 
I think that I can say .that by more effioient working and by getting 
better use of our rolling stock we h,ave been able to carry this greatly 
increased tratJic without undue delay and without inconvenience to trade. 
llur expenditure figures are more 'interesting. If we exclude interest 
c.harges, sUl'plus profits due to Indian States and Ra.ilway Com-
J.anies a.nd miscellaneous charges, we expect our working expenses 
in the current year to be 62 crores against 59'16 crores last yeur. 
'But the figure 62 crores requires Bome explanation. To beg,in with, 
it has been decreased by a windfall of Ii crores. This sum represents. 
1\ refund to revenue of customs duties pa.id on stores imported 
dul,'ing recent years by Company Railways which according to a recent 
Priv:,-' Council decision they ought not to have paid. If we disregurd thiR 
windfall, our working expenses this year will amount t.o 63' 25 crores or .( 
cmres more than last year. But the figures are still misleading. Lnst 
year we had no depreciation fund B.nd we charged to revenue only our 
~ t l expenditure on what we in those days called programme revenue, 
·I.e., renewals and replacements. . In the curren Ii- year, we charge-
t.c.. revenue our gross appropriations to the Depreciation ~'  namely, 
10 crores and not merely our estimated actual expend:iture from the fund, 
tlamely, 805 lakhs. It is p.erfectly right that we should charge to 
revenue these gross appropriations, but merely for the purpose of, 
((mparing our working expenses this year with those of last, we should 
dE>duct 195 lakhs from the figures 68'25 crores I have just given the-
Bouse. If we compare the figures in this way, it means that this year 
we have spent 61'30 crores in order to earn 98 crores. Last year we Slpent 
59-16 crores in order to earn 93'18 crores. In other words, though wo have 
eGrned nearly 5 crores more, we have spent only 214 lakhs more_ It is true 
that the rise in exchange has helped us to the extent· of 'some 25 lakhs, 
but even so, the figures are, I think, very satisfactory and reflect gre'at 
credit on the Railway Board and on the Railway Administrations. 
The House "ill remember that the Inchc8pe Committee set before us-
the standard that we should aim at earning 5. per cent. on the oapitaf 
iJlvested on our Railways. If our revised estimates for this year prove' 
correct, we shall have earned on commercial lines on the capital invested 
by Government 5'46 per cent., that is, very nearly ~ per cent. held out as: 
our standard by"the Inchcape Committee. 

Contribution for 19!U·-!J5. 

I now come, Sir, to the contribution for 1924-25. 

According to the convention agreed to by the Assembly last September, 
Central Revenues are entitled to receive from the Railways a contribution 
equal to 1 per cent. of tho capital at charge in the penultimate year plull. 
1/5 of the surplus profit.s in that year. The Assembly also stipulated that 
if after payment of the contribution so fixed the amoU;Dt available for 
transfer to Railway Reserves should exceed a crores t of the excess over 8 
Cl'Ores should be paid to general revenues, I proceed now to inform the-
House how much we expect to contribute this year to general revenue •. 
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The House will remember that it was specially arrangod that the contribu-
tion for the current year should be based not on the figures of 1922-28 
(a year in which the profit from Railways was very small) but on those 
of 1928-24, and that what I may call the fixed contribution for 1924-25 
should be repeated in 1925-26. This fixed contribution calculated at 1 
per cent. of the capital at charge in 1928-24 pluB 1/5 of the surplus profill 
of that year amounts to ti,30 lakhs odd. 'l'hat represents what I may call 
our fixed contribution for 1924-25 and 1925-26 to gerJeral revenues. Gen-
eral revenues have, however, to meet the loss on strategic lines and that. 
loss is taken for purposes of convenience as an offset against the amount 
due from commercial lines to general revenues. Iii 1 fl2R-24 thiR loss 
amount.ed to 1~1 lllkhs. Therefore the net contribution payable to general' 
revenues in 1924-25 and 1925-26 is !l09! lakhs. But though for convenience 
sake we pay a; net contribution of 5001 lakhs, I would beg the House to' 
observe that they are taking from us under the convention 680 hikhs. Now 
I mentioned just now that we anticipated that our gain from commercial 
lines during the current year would be ] ,125 lskhs. But the estimated los8 
this year on strategic lines is 151 lakhs. The net gnin therefore is 974 
lakhs. From this a;mount we deduct the net contribution of 500t lakhs and 
this leaves a ba.la.nce of 465 lakhs. This is the amount for disposal. 
The excess over 8 crores is 165 lnkhs. One-third of this 01' 55 lakhs has 
to bc paid to general revenues and 410 lakhs go to our Railway rese)'vcs. 
~' e general taxpayer therefore gets a net 'Payment from Ra.ilways in the' 
current year of 564 lakhs or more than a arore more than Sir Basi! 
Blackett budgeted for, and we get 410 lakhs into. our reserve fund. But 
1 would again emphasise that what the general taxpayer is really taking-
from commercial lines is not 564 lakhs but 685 le.k:hs. 

BUDGET ESTIMATE FOR 1925-26. 

Revenue. 

I pass on to the budget estimate for 1925-26, and as in the case of t.he 
revised estimate for this year, I will 'first give a summary of the rovenue 
figures. We,are budgeting for gross reoeipts of 101 crores and for a gross 
expenditure of 91 crores. If th(! estimates prove correct, there will be e. 
gain from commercial lines of 10 crores of nlpees: 

ReoeiptB. 

Of course we cannot foresee what the vear 1925-26 has in store for-
us. As I have sa.id, Railway res,uits lIIl'e peculiarly dependent upon the 
nlODsoon and upon the state of trade, and no one can forecast whether 
Ot not next year's monsoon will be a good one or not. But for 
the moment the outlook is promising'. It looks as if we might have a 
bumper wheat crop this year, and we may also hope to carry in the early 
months of 1925-26 a larger proportion of thfl cotton crop than usual. At 
any rate. this year's crop is reported to be bigger than that of last vear 
and so far less of it has come down to the Ports. Therefore, in the "earlY. 
m.ODths of next year we ought to clLlTY more cotton than we did this reaf. 
Given, therefore, a. normal monsoon and a. fair state of trade, we 'hope-
that we ~ ll ~p our e~ of this year good though they were, and we 
alre budgetJ'!lg for gross receipts of 101 crores or three crares in excess of 
t lose of this year. 

• 
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Ezpenditu,e. 

As regards expenditure, I neglect for the moment such charges as 
interest charges and surplus profits paid to Indian States and Railway 
·Companies and confine myself to working expenses proper. I have just 
explained that if we take no account of the windfall of customs duty, our 
working expenses this year are expected to amount to 68'25 crores. Next 
year we are budgeting for a figure of 65'79 crores or 2i crores more. One 
reason for this excess is that we hope to make a beginning with a very 
important improvement, namely, the provision of automatic couplers, and 
we are providing 70 la.k:hs for that purpose. I may sa.y that the introduc-
tion of automatic couplers should result not only in great economy but also 
in a diminution of accidents among our staff. We are also setting aside 
50 IBkhs for speeding up repairs to rolling stock, and we are allotting 50 
lakhs to meet the cost of the measures we Bre now taking to get rid of sur-
Iilus and unserv)cea.ble to e ~ I should also mention that 26 lakhs have 
been provided in the budget for the cost· of extending to officers of Company 
UBiIwBYS the Lee Commission concessions with effect from 1st April last. 
We have thought it prudent to make this provision in the budget, but 
I must make it plain that it has not yet been decided whether these 
benefits should be conferred on the officers of Compltlly Hailways in whole 
or in part or from what date. It is a question which st.ill bas to bo 
considered by the Government of India and the Secreta.ry of State. If 
allowance be  made for these additions to our expenditure, it will be seen 
tbat we hope to keep the direct cost of operation, if any th.ing, below this 
year's figures in spite of the fact that we arc budgeting for €.!lmings 
3 crores in excess of this yea.r's figures, Our interest charges, owing to 
lhe new oapital charges we are incumng are likely to be some 82 Jakhs 
higher in 1925-26, and as I have said, we are budgeting in all for tot a! 
l·harges amounting to 91 crores of rupees. 

Oontribution for 19125-26. 

1 have explained how we have calculated the contribution for 1924-25, 
and I will not go into the details regarding the contribution for'1925-26. It 
is sufficient to say that we expect our net contribution for 19~ -2  to be 
524 lukhs or 40 lukhs less thun the cont·ribution for the current year. The 
reduction is accounted for by the increase in the net receipt of the current 
year of 125 lakhs due to the refund to revenue of customs duty. This 
figure, however, is the net eontribut,ion. 'l'he gross (lontribution from 
eommercial lines will amount to Mil lakhs. Rnd we expect to pay into our 
Hailway Reserves 828 lakhs of rupees. 

Railway Re8erve8. 

If therefore our figures prove correct, we shall have in Railway Re-
serves at the end of 1926-26 a sum of 788 lakhs of rupees, Now. under 
the terms of the convention these Railway Reserves are to be used (1) to 
secure tJte payment of the annual contribution to general revenues, (2) 
to, provide if necessary for arrears of depreciation Bnd for writing down 
and writing off capital and (8) to strengthen the financial position of Rail· 
ways in order that the services rendered to the public may be improved 
and rates reduced. The House will no doubt want to know whether we 
propose to make any use of our reserves in 1925-26, The answer is no. 
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In the first place, our anticipation that at the end of this year we shall 
be able to place 410 lakhs to Railway Reserves is only an anticipation. 
Until the actuals of the year are known, we-shall not know exactly what 
sum we have at our disposal in the reserve fund. Still less can we say 
for certain whether we shall realise our hope that at the eJ;ld of 1925-26 
we shall be able to 'place another 828 lakhs to reserve. Our estimate. 
for next year are based on a normal monsoon and a fair state of trade. 
1£ oUr hopes in this respect are falsified and if the monsoon is a bad one, 
we may be able to place nothing at all to reserves. In any case, we have to 
bear in mind that in Ig26-27 we have to pay a contribution, based on 
the current year's working, of approximately 785 la.klis from commercial 
lines. 
This means that if in that year we make no profits, the whole of 

our estimated reserves will be absorbed in pa.ying the contribution for 
t,hat one year. The risk of exchange again has to be borne in mind. A 
drop in the exchange value of the rupee to lB. 4d. would increase our 
revenue charges by It crores, and all things considered we are satisfied 
that the prudent course is to make no proposals this year for the utilisa-
tion of our reserve funds. After all, a reserve of 410 lakhs is leBs than 
1 per cent. of our capital at charge, and it represents oIlly a ·little more than 
4 per cent. of our gross earnings in the current year. 

Capital budget, 1924-95. 
So far I have dealt only with our revenue budget. I propose now to say 

S\ few words about our capital budget. For the current year the Legisla-
tive Assembly approved last March of 0. capital expenditure of 80 crores 
during the current year. Approximately 25 crores were for rehabilitation 
. Rnd improvement of existing lines and 5 crores were for new 
(lonstruction. The actual amount whiCh it is expected to spend during 
the currellt year is only 12'85 crores resulting in 8 lapse of 17·15 crores. 
I am prepared to admit at once that the figures are disappointing, but 
they are not quite so disappointing as they look. I have referred already 
t,o our windfall in the shape of R refund of customs duty. That windfall 
amounts in all to 280 lakhs. 125 lakhs go to revenue. 155 lakhs goes to-
wards reduction of the total capital at charge. We anticipate also that 
diere will be a reduction in the capital locked up in stores amounting to 
4 crores. That is to say, our total capital e p~ t e in the current 
:vear is likely to be 18'4 crores, or much the same as last year. Even so, 
the figures indicate 8 very considerable short· spending, but as the causes 
of this short spending have been analysed at some length in the Admi-
l'istration Report for last year which we publishe.d only a few weeks ago, 
r shall not weary the House by t ell ~ over the ground again. I will 
I:nerely say that we hope to effect a considerable improvement in this 
l'latter. Indeed as I shall show when I come to the capital budget for 
.1925-26, we ara counting on this improvement ma.nifesting itRclf Ilext 
~ . 

Capital bud,et for 1925·26· 
Agents have informed us that next .vear they wiII be oble to spend 

on works approved by the Rni1way BOllrd 82 croreR of rupees. WE' attach 
great importance to the earliest possible completion of approved works. 
The sooner they are completed, the sooner they will begin to pa,' us a 
return o~ our . e t e~t. But in view of what I have just siud, the 
Rouse Will not bE' surpnsed when I say that we regard the estimate of 
,the Agents 8S optimistic Rnd thAt we have some doubts whether they will 

• 
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be able to spend the full amount asked for. Instead of cutting down 
the demand, however, we have shown a· probable saving of over 9 crore& 
. and we are asking the House to vote 6, crores for new oonstruotion and 
16'20 crores for open line works. . 

Open Line "Work,. 

Of the amount asked for by Agents 23'7 crores are required for Open Line 
"orks and rolling stock, involving, I may mention, a consequent proviSIOn 
of morc than 11 crOl'es from expenditure from the Depreciation Fund. The 
main purposes to which this money is being devoted are explained in the 
Budget Memorandum, but the House will, I think, be interested, if I 
mllntion just a few of them. We are providing in terms of 4-wheelers for 
8,857 new goods wagons and for 822 new coaching vehioles, 766 of these 
latter being lower class vehicles. Apart from these additions and better-
ments to lower class carriages, which will cost us nearly Ii crores, we ar& 
spending some SO lakhs on amenities for 8rd class· passengers in the 
shape of waiting sheds, refreshment rooms, booking facilities, water· 
supply arrangements and the like. Honourable Members will no doubt have 
rend recently in the Press of the reopening of the electrified Harbour 
Branch of the Great Indian Peniusula Railway. That constitutes what 
I am sure will prove to he a landmark in Indian Railway history, for it 
is the first electric railway in Indin. We are continuing that work and· 
we are providing 108 lakhs for the electrification of the Great lndia,n. 
Peninsula suburban line and 77 lakhs for the electrification of the-
Bomba)', Baroda and Central India suburban line into Bombay. 
lA important station yards are being remodelled in order to imp,rove 
our traffic service and to reduce  delays to wagons in transit at a 
cost of nearly 3 crores. More than 3 crores are being spent in. 
Hmodelling workshops, notably at Charbagh on the Oudh and Rohil-
khand Hailway, at Trichinopoly on the South Indian Railway, Dohad on 
the Bombay, Baroda and CentrEd India Hail way , and at Perambur On the 
Madras Bnd Southern Mahratta Railway. 58 lakhs are being spen't on 
doubling certain sections of the Bengal Nagpur Railway. 88 lakhs have 
been provided for the doubling of the Grand Chord on the East Indian 
Railway and 84 lukhs for quadrupling the Bandra-Borivli and Bandra.-· 
Grnnt Road sections of the Bombay, 'Raroda and Central India Railway 
and the BBSsein hridges on t,he same Ilailway ~e being rebuilt. 

N ClO construction. 

Eight Bnd half cr0rell of rupees are required for new construction. It 
full lillt of the lines which ore nnder construction or the construction of 
which we hope to begin next year will be found in Demand No.7. There 
are 40 of theIn with nn aggregate milenge of 2,138 miles, and a reference 
to.that, Demand win show thnt we Bre embarking on R programme of new 
o ~ lt l t oll which will eventuall,v cost more than 44crores of rupees. 
It is R large sum of money, but the financial prospects of the various 
prpjectR have heen carefully examined, Rnd we believe that these lines 
will pay 111'1 hRndsomely. I am confident that the House will thoroughly 
approve of B bold policy of remunerative railway development, My own 
conviction is tha.t the best wav in which the Government can' 
foster the expansion of Indian trade and Indian industries and thereby 
increase the wealth ond prosperity of India is by extending her raitway' 
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,system. I do not think it can be denied that we are behind hand in this 
matter. In this great continent with its 818 million inhabitants we have 
·only 88,000 miles of railway. Oontrast England with its 50,000 miles 
..and the U. S. A. with its 250,000 miles. If you look at a map of India, 
you see great gaps in which there are no railwa.ys. The Rajpur-Parvati-
pur Ra.ilway-a rniiway I may mention in passing the construction c:Jf 
which is dependent on the opening of a harbour at Vizagapatam-will fill 
ill one of these gaps. It will.open up 8. great tract of 125,000 square miles 
which at present is eritirely without railwav communication. Incidentany 
it will provide the east of the Central o~ e  with an otltlet' to the 
sen. The e t~ l coalfields railway will fill in another gap. Madras has 
always complamed that she has been starved of railway development, 
llnd in the south of the Presidency we hope to take up four projects cover-
ing some 300 miles of railwfl.Y, namely, the Villupuram-Trichinopoly, Viru-
dunagar-Tenkasi, Dindigul-Pollachi and Trichinopoly-Karaikudi lines. It 
is the same with Burma and we have several lines either under construc-
tion or in the programme for tha.t country. J may mention that the Chief 
-Commissioner and Mr. Sim' paid 0. prolonged visit to Burma last Decem-
ber, and discussed railway development in Bunnn with Sir Harcourt 
Butler and his Government. That is part of our policy now. The Rail-
way Board by frequent tours tries to keep in closest possible touch with. 
Local Government,s in regard to railway matters. 

New.policy in regard to Branch and ]t'eeder Railways. 

What I have just said about our proposals for new construotion leads on 
1;(' II. reference to the new policy which we have £onnulated, in consultation 
with the Central Advisory Council, in regQl'd to Branch and Feeder Lines. 
'rhe House is no doubt a.ware that 80 yeara ago when the Government of 
India. themselves were in difficulties for money for new ca.pital expenditure, 
f.l. -system was originated of financing the construction of Branch and l"eeder 
rnes through Branch Line Companies guaranteed by Government. For the 
(:ucouragement of such Compani,es, Branch Line tenns were drawn up und 
\'I,ere kept on tap. These were the tenns on which Government were 
T.repared to give to private Companies for money required for the const-ruc-
tion of Branoh or Feeder lines. This system undoubtedly enabled lincs 
to be built which otherwise would not have been built, but ill other 
Hspect it· came in for severe criticiflDl from the Acworth Committee, which 
iudeed thought thrj,t the a.im should be rather to reduce the number of 
t'xisting private Companies than to cr6ilite new ones. We have e ~l  

had the whole subject under our consideratDon. The existing Branch Line 
terms are quite out of date. If they are to serve the purpoRe for which 
they were originally intended, we !lhould have to revise them on much 
more libera.l lines. and with the approval of the Central Advjsory Councd 
we do not propose to undertake that revision. We think that the more 
economical and better course is for us tQ construct ourselves remunerative 
r·ew lines. I do noli think that the House need fear that th,is policy will 
lead to n slowing down of new construction. In the Railway Board we 
have new projects under constant examinllltion, and indeed the cfJ.pital 
("xpenditure on the new proj'ects included in Dt!Dla.nd No. 7 ill four times 
as great 1\8 all the capital raised in the last 80 years hy Branch Line 
Companies. Nor do we propose to neglect prt?ject.;; whic.h, though tllt'y 
eannot be classed as remunerative, may be reqmred by Local Governments 
for administrative or other reasons. W (>. are quite prepared to consider 'anv 
such project, provided that the 1.ocal Government is prepared to guaran4ie'e 
it from provincial revenue.. 
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Local Governments thoroughly BlPprove of this policy, and we are 

Hiready constructing. two new lines on this basis, the Shoranur·Nill1mbur· 
line in Madras and the Moulmein·Ye line in Bunna. Other projects are 
uuder examination. . 

C~ pe . t o  claim •. 

Before I leave th{l Budget proper, there Bre one' or two special pOints. 
to which I wish to draw attention. One is that of compensation ch"hns. 
IIi. 1922-23 the amount pain out in compensation claims reliched the 
c.nonnous figure of 121 lakhs, a figure which very naturally attracted un· 
folvourable comment from the Inchcape Committee. In 1928-24 we suoceed· 
f;d :in reducing payments under thlis head to 781akhs. This year we hope that 
teara will be a further fall to 67 lakhs and in 1926-27 we are providing 
only 47 lakhs. 'l'his substantial reduction has been eRected by unremitting 
work on the part of the Railway Administrations and the Railway Hoard. 
Improvements ill office procedure have enabled claims to be disposed 01 
more expeditiously; watch and ward staffs have been strengthened; and 
generally better arrangements have been made to cope with what is a very 
serious en.l. 

Coal contract •. 

~ e other matter to which I wish to refer specially is our 'coal bill. Last 
year by negotiations in Calcutta the Railway Board managed to secure 1:\ 
rf.'vi9ion of the coal contracts which pressed so hardly upon us. We have 
£,lso beendevobing special attention to economy in fuel consumption, and 
the result is that in spite of the very much larger traffic carried in the 
current year than in 1923-24, we expect our total coal bill to be less by IB 
lllkhs than it Was last year. In 1925-26, in spite again of the further 
it'crease of traffic for which we are estimating we hope for a further reduc·· 
tion of 19 lakhs in our expenditure on coal. 

1 ndiani.ation. 

Before I sit down there are one or two other matters to which, I thinkr 
the House will wish me to refer in spite of the fact that they are not 
directly concerned with finance. One of course lS the question of Indianl-
foation. Three statements have been included in the Budget Memorandum, 
giving the number of Indians, Anglo.Indians and Europeans in the gazE'tted 
ranks of Indian Railways, and similar statistics for subordinate posts 
carrying a pay rising to Rs. 250 per mensem and over. These statements 
show that in the 12 months tlnding October 1924 the number of Indians 
in superior appointments rose from 280 to 810 and the number of Indian 
upper subordinates from 1,821 to 1,929. On State Railwavs other than the' 
E. 1. Railway, which we have only just taken over, In'dians alrmldy fill 
(I.bout 30 per cent. of gazetted posts, and though I suppose the Hnilway 
Department has the reputation of being the most stifi·llee.ked Deparlmf.'nt 
of all ill this matter, I do not believe there is any department or at any 
rate very few, which can show equal resultS. But what I am 
('oncerned with is the future rather than the past. We have 
r'l'cepted the recommondation of the Lee Report that 75 per 
cent. of recruits for Superior Departments in the Railwav Serville 

olJ l~ be recruited in India: and what, I wish to say is that the 
provuuonal proposals of the RaIlway Board 1D regard to recruitment and 
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tra.ining which have been formulated in order to carry the above recom· 
n!endation into practical effect are now ready, and I hope to discuss them 
\{ith the Central Advisory Council before the present session ends. 
Honourabe Members are apt to complain that few Indians have risen to· 
high posts in the Hailways and none to the Railway Board. That is true. 
But they must remember that it is o l~' in recent years that Indians have 
Joined the gazetted ranks of railway officos in any number, and time must be 
(\11owed for them to find their way to the top. 'I'he question of subordi-
nate posts is much more difficult. In one sense, of course, it is not a racial 
question at &11. It is rather a communal question. '1'0 a very largE' 
extent the Subordinate Railway Service is already Indianised in that the 
posts are largely held by Anglo-Indians. Leaving this point aside, the 
difficulty is this. When railways were first started in India and for many 
"cars afterwards, Indians did not come forward for work of this kind, and 
ro.ilways got more o.nd more into the habit of relying on the European of 
the country and the Anglo-Indian. It is work for which the Anglo-Indian 
c.ppears to be specially fitted. Possibly he has acquired' a sort of heredi-
tflry aptitude for it. At any rate, he has made good, the railway 
authorities are acoustomed to him and like to' employ him in subordinate-
railway appointments. Now there is a change. Indians wish also to be 
f'mployed in these appointments, and they complain that they are up" 
against vested interests and that the subordinate railway employ is, 80 tc> 
sJ,eak, the close preserve of the Anglo-Indian. The complaint, I think, 
ill specially directed towards the subordinate Traffic Department and indeed 
iL is a. noticeable fact that at all important stat.ions almost every railway 
dficial in a position of authority that one sees is a European or an Anglo-
Ir:dian. Now all I can say on this problem is this. It is impossible to 
make any immediate drastic change. I am not prepared to say that Anglo-
Indians or Europeans who are working well should lose their jobs or their 
promotion in order to make way for Indians and I do not believe any· 
body wants me to say that. But what I do say is that the Indian 
should have his chance. If the Indian of the requisite education 
is prepared to go through the drudgery, the hard work and the irregular 
hours, which Bre a prerequisite to promotion to the better posts in the 
a;.ubordinate traffic service, then I say he should get the chance of doing 
EO, BOd, if he proves hJmself tit for promotion, he then should get his 
'promotion. That I consider is thl' only possible policy, and it is with 
this Jlolicy in view that we are starting II. training school on the 1st March 
1.1.1 Chaodausi. One of the functions of this' school will be to train subordi-
nates particularly for the Transportation Department. 

Stores Purchase Policy. 

Another important question to which the House attaches great import-
ance is the extent to which railway materials are obtained in India. In-
the report by the Railway Board on Indian Railways for ]923-24 the 
lTIatter is discussed' at length and the 'purchases of materials are analysed 
in deta.il under each head. From the detailed explanations there given, 
it will be Been that orders have been placed in Indio. wherever possible, 
and that it haA only been in cases where it was found impossible to obtain 
materials in India ~t '& reasonable price that orders have gone abroad. 
] n the supply of r811s, for example, Q,rders were placed in this country 
which ~ e greater than the t~ Iron and Steel Company were able to-
comply with. In the current year two important developments in this . 

• 
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Dlatter have taken place. Owing to the adoption by the Assembly of th£' 
recommendations of the 'rani{\! Board for the qrant of bounties to the wagon 
'building industry, we have been able to place orders for the supply of 
wagons up to the full capacity of the finns in India engaged in the industry. 
It has also been decided, with the concurrence of the Central Advisory 
'{Jouneil, to Qbtar.n the services of a. timber expe.rt from the :Forest Depart-
anent in order to enable the railways to make full use of the supply of Indian 
tImbers, not only for sleepers but for other purposes such as body work 
in coaching stQck. I think we can confidently challenge anyone to show 
tha.t orders have gone abroad which could reasonably have been placed in 
.India. 

Pa8senger fare8. 

otl~e  question in which the House I know takes a great interest is 
"that of passenger fares, and I believe that there is a certain soreness that 
whereas some reductions have been made in upper class fares, third class 
fares have remained untouched. I should just like to explain the rail. 
\i ay point of ",iew. We apply the praotica.l railway criterion, • Can the 
tra.ffic bear the rate?' Now I would ask the House to apply this maxim to 
<the figures I sha.ll put before them. The following are the relevant statis. 
tics in regard to 1st class passengers:-

Year. Number Eamingt 
(thou_nell). (lub.). 

1981·22 1163 188 

1922·28 918 139 

1923·24. 81'1 119 

1t will be seen that we lost not only in passengers but. in earnings. That is 
"w hy some railways judged it necessary to reduce 1st class fares. 
Take again 2nd class passengers. Here are the figures. 

Year. Nnmber Earning. 
,thoulaDds). (Iakb.). 

1921·22 61i40) 228 
1922·28 61l'40 211 
1928·24- '688 198 

'Here again we found that the rate was too high and there was a Ilrogres-
fo,ive decline both in 'passengers and earnings. That is why some railways 
'found it necessary t.o reduce fares. 

Now I would ask the House to contrllst the figures for third class 
1>lIIssengers :-

Number Earningl 
(mllliOllI). (lakh.). 

1921·22 4091 2,8401 

19 .~ . 608 3,220 

~~ ~ ~ 

It will be Been that there was 1:1. progressive increase both in passengers 
:and earnings. The annual rate of increase perhaps is slqw,er than it was 
before the war, and it might be argued that a reduction in fares would 
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lay us by the increase of passengers it would bring us. But in the first 
J~1 e we. should be taking risks. If there were no increase of paasengers 
t1'affic, even a reduction of •  a .pie per mile in 8rd cla.ss fares would cost 
us 41-crores a. year. Secondly, even 88swning that there were a large 
iucre88e in passenger traffic, it is certain that we should nQt have sufficient 
-coa.ching stock to carry the increased traffic. I have already said that we 
ure providing in the budget in terms of ,four·wheelen for 755 new third 
(llass carr.:ages. l'ho provision we have made is limited by the capacity 
of our workshops, 811.d we propose to consider in consultation of course 
\; ith the Hailway F'.inance Committee whether we cannot adopt other 
measures which will enable us to put more coaching stock on the lines. 
'';''hat, I think, is all I (lan usefully say on the subject 'at prE'Jlent i but 1 
hlJould like to assure the House thab it is a subject which we have under 
·ronstant examinab!on. 

CONCLUSION. 

I Ql11 aI1'a[d that I havll already wearied the HQuse and I will bring my 
:speech to a close. The )I;lar wJlich is now ending has been marked by 
Illany important events. Two of these indeed Ilre of outstanding import. 
ance, naml:liy, the taking over the East Indian Uailway Bnd thtl separation 
or Hailwll.Y nnance from General fina.nce. But the real importance of the 
;\'('a1' in my opinion lies in the evideDtle it uffords of a real advance towards 
'Iive, efficient, l~  management of the Indian Hu.oilwIlYs.. Some one' 
H:lid tilt, other day in the Central AdviflOry Council that there WIlS I~ new 
"Spirit abroRd in the Railway Board. I believe that remark to be true, 
flud if it ill true, the credit'r(\sts with two men, Mr. Hindlev IADd Mr. Sim. 
But, Sir, it is not only in the Railway Hoarel that thl1t new ~p t is abroad, 
lind we, who flrc ult.imat,ely rel'lponRiule to the Homie for t·he management. of 
the Indian RBilwav SYst(llIli, know how much we lire indebted, for ]o"lil 
(·C).operation and unrerllitting work, t.o Railway Agents and Railwav o '~1'  
lII.d men throughout India. . 

I oI~ o  Rl!J APPOJNTMEN'I' o '~ 'rwo MEMBERS (IF THE 
ASSBMBL Y '1'0 THE GOVERNING BODY OF 'fHE LADY 
HARDINGE MEDICAL COLLJW E, DELHI, 

Kr. I. W. Bhore e et~  Department of Education, Health BlId 
Lands): 8ir, I do not propose to-day to move the Hesolution* that .-tnndB 
in my name. 

, 'fHE OBSCENE PURLTCATTONS TIIT.T..-('ontd. 

Kr. President: The Houge will no", rE'RUme cOJlRidt'rRt.;on of tht' rt'port, 
·oi the Sdtlct Committee on the Obscene Publicn.tionR Hill. '£he question 

e l ~' proposec1 was thnt C'!mlRe 2 stann part of the Bill. 

* .. This .hoemhly t' o t' ~ to tllp Govt'rnoJ' ~ e l in Council UUtt. he rnav 
hp. pleased to takt' RtfJ)R to ReCUrI' t.ha appointment to till' o e ~ Hodv of the Lod" 
~ e Mediclll /;ollcgp, Dt'lhi, of two memhel'S of thiN House to Ire· nominated hy 
111m from a panel of six DlPmhP.l'I to hI' elected hy this House." 

o 

• 
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SIr Harl Singh Qour (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, I beg to move: . 
.. That the following words be substituted tor the EzCtlJtion appended to section 

292: . 

• E:z:plnnation. A thing il not obscene ;r it is kept or used for a' purpose religious. 
a.rtistic or scientific' ... 

Sir, I think it ill the general sense of the House, at any rate I believe it 
was the generul Bense of the Bouse on the last occasion when this 
Bill was under discussion, thut the E:z:coption which the Select. 
Committee h,we recognised in thAir report should be embodied in 
the section itself. On that occasion I pointed out that the word 
"obscene" has not been defined and I do not think it is definable. But 
when you have mnde nn Ezception that E:r.ception eit·her should 
be ~ t e or it should be removed from the section altogether. 
The vie·w of the Select  Committee wus, Sir, that the cBse-law on 
the subject should supplement the Ezception. I submit, Sir, that 
the . cl\se-Iaw cannot supplement· the E:z:ception. The case-law grew 
after the enactment of the Act of 1860 and consequently at that 
time there being no revision of the Code the case-law held the field. But 
now that we are re-enacting the seotion and redrafting the whole thing, 
if we do not talce note of the cltse-law nnd embody it in the Statute law it 
will be open for nnyone to argue hflreBfter that the Legislature, having 
re'enRcted the old section, must be deemed to have ex[unined and rejected 
• the view of the cRse-Iaw. In that view, Sir, I submit that we must either 
make our Excel,fion as exhRm,tive 1\8 possible or take away the E:z:ception 
nltog'i'ther,· in which CBRe it ,vill be left to the Judge or the Magistrate 
concerned to interpret t,he meaning of the word "obscene". But to give 
-some A'uhle t·o t,he judiciary concerned, I suggest the addition of this 
E:z:planation, na.mely: 
.. A thing is not obsceno if it is kept or used for a purpose religious, artistic or 

scientific ... 
Honourable Members wiII find (Pnndit Motilal Nehru: .. What is an 
artistic purpose "?) That is in the Report of the Select Committee itsf!lf. 
'rhey menn p,ictures. sculptures and the rest preserved in tho mutleum or 
in the National Gallery. I mean pictures thnt are kept for the purposes 
ol art; for instance we have got in the British Museum and Nll.tionnJ 
Ga.lleries in London oertain nude figures and pictures and they are ·being 
used for artistic purposes by, painters and sculptors who COj)Y tht!m. 
(Pandit Shamlal N ehr1l: .. Are there anv in India" 1) There are in Calcutta: 
I have Been them in the Museum; Rnd the Select SJommittee took note of 
thn.t fact, nnd it is covered by the cnse-Iaw itself, namcly, that a thing shnll 
not be deemed to be obscene if it is kept or used for'R purpose religious, 
artistic or scientific. I do not sug-gp.st. Sir, that this is in every way-'1; 
sn.tiefootory draft (Laughter), Rnd I would, therefore, have-suggested that 
the whole thing should be recommiUcd to the Select Committee for the 
examination of this question 110 that they may be able to report upon it nnd 
those who object to this draft will sUl!:gest Rny Il e ~e ~. It is the best 
thing that I hnve been able to do for the purpose of brIDgIng out the sense 
of the terms of mv amendment. the reasons for whi9h I gave to the Roupe 
on t.he lost dny. . I move roy amendment. . 

lIr. Pre81dent: Amennment moved: 
.. That, in clauRIl 2 for the TC:z:uptinn to the proposed section 292 the following 

El1'pl(l1Jntion he substituted.namely: . . 
• Explnnntttm. A thing is not. obsoene if it is kept or used fof a purpoRe reh.gious. 

I'rtiltic or acif'ntifio·... . 



THE ODSCENB l'UBUCATlONS B1LJ •• )801) 

The Honourable Sir Alu:ander Jluddlman (HomeMember): Sir, I do not 
wish to criticise the action of the House but I think that by carrying t ~ 

amendment it CIlrried the other day it' has put itself in a. rather difficult 
position, . !lnd r think that is clearly illustrated by the amendment which 
my Honournble friend has now put forWard. Now, the law as I see it iq 
fairly clear.Seotion 292 mnkes 1\ substantive enactment and it contains 
an E;r.ception, tlnd I think it is 1\8 :well that I should read that EZCfJlItion to 
the House ns thf!re seems to be some misconception on the subject. The 
EzcfJpticm 8S it now stands in the law is as follows: 

.. This section does not extend to Ilny represl'utation sculptured, engraved, painted 
or otherwise represented on or in any tl'mple. or on any cllr used for the conveyance. 
of idols, or kept or used for any religious pm·pose. ". 

Now, I think the House will see that this is quite clear. It was 
e ~e  nnd I have no doubt rightly designed, to prevent these representa-
tions . on or in te~ple  or on cars being agitated in the courts at all. The-
Legislature of the period excluded them from the consideration of the courts 
where these particular ropresentations were on or in temples'. They did 
not consider whether they were obscene or not obscene; they did not con-
sider whether thev were bona fide or mala ~  the" took what I think was· 
the right line; they excludeo them entirely in the circtimstances stated 
from the operation of this section which creates a special offence; thev 
wiped t,hc'm out. • 
Now, my Honournb1e friend I:iroposes to move an amendment which 

would have the offect of rlestroying the law as it now stands; on that point 
a.t nny rntA I think he will ngree; he proposes to substitute for the E:rception 
his own Bxplanatiolt. 'rherefore thl' first po~ t I have to maKe is t ~. 

rep"(!slmtat,jons on or in t~ ple  nnd on cars for the conveyance of ~' . . 
might be agiMted in the courts; I cannot believe that, ill "esirable. . The. 
lnw as I have· stilted it has bt'en the law since the Penal Code wall enacted 
sixty-five years ago; nnd I nppeRI to the House t,hat on  a side-issue of 
this kind to withdraw an E:r.rcption of that sort without consulting Local 
Governrut'nts a.nd local opinion wouM be extremely undesirable. That is" 
my personal view of the matter. If t,hat was the only ground I shall have 
no hesitntion in opposing the amendment that hag been brought forward 
. by my Honourllble friend, Sir Hllri Singh Gour. 
What 8.1'0 the circumstance!"! of thiR Rill which we are now dealing with 7 

This is a Bill intended to widen the offenoe created by the section; but it 
is not intendep to affect in the least the question of what is obscene or 
what il!! not obsClme; flnd once you begin nffecting that, then you raise ~ 
very widll Ct~t o . Now the amendment . o ~  Lhe other day and 
carriecl by the Hnuse ins(lrted in this J!JZC() pt l~ anothE'.J' element8Itogethet'; 
it raised the ouestion of bona fide8: thAt is quite different from anything 
contained in the e;r.ception at, ull. The quostion of. bona fide, as the law 
now stonds, CBn only ariRe when the E:rceptian does not operate; it does 
not arise at all otlJerwise ; it will ariso whether it is confined to religious books 
or any other kind of bookl'l. It, arisPE! on  a trill.! for any obscene mfl,tter 
wht'ther that matter be reliwous or ot,herwiAe. The nefence of I,ona fide. 
(lOvers nll theRe 'things which you find so difficult ann which you will find 
even more difficult, which nrc contained in my friend 's e e t~ e1

OUR. n.rtist.ic OJ' scientific. The question whioh the courts must consider is 
what were the circumstanceR of the publication. I have tried to point out 
to this House befolte. when we were denling with the former nmendment. 
t,hat the whole of tbill offt'nce turns very InrJZely on the circumstances. A 
book written for medical students is very fit to be circulated among them: 

oj 
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8 book of that character that is issued in a popula.r form and is circulated 
~o a ~ l'  school, 8S I said hefore, is obviously most undesirable. Again it 
IS qmte reasonable that urt students should be supplied with certain 
diagrams and pictures which would not be desirable for public presentation. 
You have now got into this position that you are affecting the defence of 
bona ·fides by inserting the words that you have inserted; and if you cut 
out the E:r.ception which exists in the Code as proposed by my Honourable 
"friend, you will now affect the law which has been good law in India for 
'Sixty yt)/U's. I think in the circumstances of the country it would be mORt 
undesirable to do this. I at Imy fate as Home Membel' should very greatly 
deprpclltc anything which would enable 11 court in any part of the country 
to go into this question of whether representations in or on temples or on 
cars used for religious purposes ·possibly fall within the section. You will 
create very considerllble feeling; you will be making a large amendment 
in the law on 0. pure side-issue. I do ask this House really to consider very 
scriously whether, when we bring up B small Bill of this kind, you should 
cast doubt on 8n important section in the Code in the way which is suggest-
ed; lind I would ask the Housl"! therefore to reject the amendment that 
has been brought forward by mY' Honourllble friend. 
The motion WIiS negatived. . 

Padtt Shamlal _ehru (Meerut Division: Non-Muhoxnmo.dun Uural): 
Sir, I beg to move: 
If That in clause 2, in the Ezcrptinn to the proposed section 292 of the Indian Penal 

<:ode, the words • or on Blly car used for the C C~''' e of idols, or kept or used for 
.any religious purpose' he deJeted." 

My reason for moving this amendment is .  . 
DIWaD Babadur T. BaDlachariar: (Mndras City: Non-Muhamrnadnn 

Urban): MAY I rise to n point of order, whether this is -not covered 
by. the amendment ulenrdv cllrried bv this House? We, have already 
cilrried an ·Ilmendment extending the Exception to things kept for 
l'eligious purposes; my friend wants to limit it. now. I want to know whe-
ther the vote 1~l e  carried in Mr. Ramn. Iyengar's amendment extending 
the scope of this section does not. (lover the present amendment. I do not 
know whether thiR is in order now? 
IIr. PresideD': We have extended the Rcope of the E:r.ception by the 

"inclusion of the words .. books, pamphlets, writing, drawing or painting 
kept or used bona fide for religiolls purposes ", but thnt does not preclude 
tho Honourable l\I£'mber from moving to exclude the words .. or on any 
(lor, etc ". 

P&Ddlt Bhamlal Jrehru: Sir, my renson for moving this aniendmt'nt is 
that obllcene pictul'(lR, drawings, engravings or carvings or anything obscene 
are no part of the Hindu religion. I would have excludPd the temphls also 
froln the E:r.ception, hut some of these buildings Bre hund.Teds Bnd thousands 
of yellrs old, and I did not like to interfere with thelV. Rome of tIl(' Mrs 
in 'which the ol~ are t;alum U\rough t.he eiti!'8 hav(l most objeetiOlll(hle 
figures painted or carv.ed or drawn on them. Even supposing t,hut, thiFi 
WI\.8 allowed b.v r('ligion or thllt Ithe.v were lI pp ~  to be rt>li!:riollR pirtllrp!;, 
hlwe' I as a Hindu nn.v right, to o ~ these nbominnble pi(·t,ures on the' 
passers-by, I menn on those who Clo not believe in my religion? (A r oic'(! : 
.. Don't look Itt them ".). 

Kr. Gaya Prasad. Singh: (Tirhut Division: Non-Muliammadan): YOll 

··II1Uflt shut your eycs. 
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Pandlt Shamlil .ehru: Yes, I must shut my .eyes to wha.tever my 
friend Mr. Gaya Prasad Singh does, whether it is obscene' or not, but he 
must be allowed to do what he likes. Sir, it is a cahunny to say that these 
obscene piotures are a part of the Hindu ruligion. Honourable Jo;h'mbers of 
this House, moe.t of them at leust, 11!w(' perha.}ls not seen these obscene 
pictures, otherwise they would not have agreed to the EzceptionB at alL 
'l'he Government too, 1 ~l e e  Hir, have not shown t.hese. pictureR to the 
Select Commj,ttee. Some of thtl pictures are so abomiunblll that they are· 
not fit for any decent penlon to even tulk of them, and I think the Gov-
ernment have done well to keep these pictures to themselves without show-
ing ,them to this House. . 

Sir, the E:I;CSlltion added to this olause the day before yesterday by this 
House is, in my opinion, 11 most objectionable one. It hus been done in the 
name of religion, and M.embers who were .in favour of the Eltcsption ha7e 
been talking of it as a. part of their religion-I am speaking of Mr. Hamil. 
Ai.yangar·s amendment which has been accepted by this House. May I 
ask, if allY person ill this House who believes in it as a part of his religion,. 
tmd whose duty is to bring.up his ohildren religiously from their childhood. 
will show these pictun's, paintings or oarvings to his daughters and grand-
daughters? If it is II. part of his rdigion, I think it will be his duty to do 
80, but I do not t,hink that there is any person on the face of the earth 
who will show these obscene pietures and drawings ,to his daughters and 
grand-daughters. ~  jf he refuses to do that, he will be quite right, Bnd 
if he does show these pictures to his. children on lheground that! it is a part 
ut his religion to do so, then I think there ought to be Ii. special Ordinance to· 
deal with tha.t man. After all, Sir, a religious procession is 11 procession 
of the idol and not of the obscene pictures engraved or painted on the cars. 
These pictures or paintings in most cases have not remained on the cal'8'· 
for hundreds and thousands of years as in ,the CMe of temples. In most. 
cases they a.re fresh, and I think it is high time that the painting, drawing 
or carving of such obscene piotures should.be put a. stop to once for all. 

Xr. B. TODld.nson (Home Depnrtment: Nom\.rlated Official): Bir, I do 
not think it is necessary to say very much in regard to the amendment which 
has just beell moved by my friend Paudit 'Shamlal Nehru. Tile arguments 
used by the Honourable the Home Member in regard to the last amend-
ment, 'Sir, apply equally to this one. My Honourable ~  proposes to 
delete 8 portion of the E:tt:cption to section 292 of the Code, which has 
been there since the Code WBS enacted. Tho framers of the Code, Sir, 
with what we might call a common sense Ilppreciation of the position in 
India, decided that in those cases Ithero was to be no questi.on of whother 
suoh articles were obscene or not being brought to court. I 8ubmit, Sir, 
that it would be impossible fClr U8 to permit of any informer with perhaps 
the most excellent, but may be mistaken, motives, bringing such cases a8 
these to court. We must, Sir, Rdhere to the position that in these CBSes. 
the objects, etc., shall be quite o~t e !the scope of the section. I oppose 
the amendment. ,-

The ot o~ was negatived. 

Mr. Devakl Prasad Sinha (Chota Nagpur Division: Non-Muhammadan): 
Sir. my frienn P8Ildit Shamlal Nehru evidently believes thBt each human 
t-E'iu!;f is potentially a morB) rake and tbM. his morBI inflt.indK are 80 vulner-
able IL k require a legislative fortification .. .  . 
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JIr. L. Graham (Secretary, Legislative Departmeat): I am very loth 
to interrupt the Honourable Member, but may I know, Sir, how he dis-
tinguishes this amendment from that of Sir Hari Singh Gaur which the 
House ha.s already rejected? 

JIr. Devaki Prasad SiDha: I shall point .it out presently. 

1Itr. Presldtnt: It is much narrower in scope. 

Mr. Devaki Prasad Sinha: I have no quarrel with my friend Pandit 
Shamlsl Nehru, nor have I any quarrel with the Government of India who 
h!we chosen to follow in this case tho advice of faddists and I)harisees in 
introducing a legislation of this kind. My RJ>ology for coming forward with 
this amendment is that it is much narrower in scope, us you observed, Sir, 
than the amendment of Sir Hilri Singh Gaur, which the House has just 
now rejected. What I desire to do by my amendment is to add the words 
"or to any work of &.rt, science or literature" to the Exoeption to the 
proposed IIcction 292 in clause 2 of· the Bill. 'l'hat means that not only 
auch objects itS mlly be o ~ e  nf>cessary for religious purposes, but also 
objects that clln be classified fiS works of art, science or literature should 
be excluded .from the operation of this Bill 

Pandlt Sh&mlal ]fehrll: May 1. inquire, Sir, if the ~Iollo le gentle-
man can see any art in obscenity? 

Sir Ea.r1 Singh (Jour: He is begging the whole question. 

JIr. Devald Prasad Sinha: Sir, the e ~ of IIrt is entirely u. perllonlll 
quality, and obscenity, if  1 may say so, is entirely subjective. J do not, 
like my Honourable friend Pandit Shamlal Nehru, Bee anything that is 
intrinsically obscene for after all, if we unalyse all .objects, we shall find 
that the most obscene object on earth is mlln himself. But, Sir, I I\sk 
the House seriously to consider if they Ilt all desire t;hHt works of art that 
Bre appreciated in every country and are appreciatod in India. too should be 
prevented from having a circulation or Il sale in this country. Unless we 
have sotne such provision it would be ver'y difficult. for anybody who hll8 
some Itrtistic sense in him to be. in possession of n p t ~ which he values, 
not Il picture which eRn he desuribed as ar intlllol'ul or obscene picture, bllt 
a picture whieh to some appears as a work of art but to a few others like 
my friend Pandit Shamlal Nehru appear", to ~ highly obscene. 

Pandlt Shamlal Kellru: Mlly I inform the Honourable Member, Sir, 
that nudity and obscenity arc two different things, Ilnd this Bill refers only 
to obscenity. 

JIr. Devaki Prasad SiDha.: I hope my friend Pandit Shamlal Nehru 
will remember this distinction. Sir, the Honourable the Home Member 
has said that a book of unatomy or pbyliiology which may be very neces-
sallY for a student of medicine is very dangerous in, the hands of a.n ordi-
nary layman like mytelf. But, I will give him one concrete exa.mple. 
Tul<e, for instance. the hooks ,,·ritten by Mllrie Stopes. What would my 
Honourable friend, the Home Member. say if he finds n book of that kind 
in tho t~  of some Members of this Assembly? 

TJie o o ~le Sit Aleunder lI[uddlman: . Possession per 80 is not 
nn offence. 
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. Kr. Devald Pruad BiDha: I don't see, Sir, how anybody who desires 
to be in possession of 0. book of that kind can at aU get it if that book is 
llot for sale. Sir, I hope that this House will not look upon this question 
merely from the sentimental point of view. I hope, Sir, that this House 
is not altogether devoid of a sellse of humour. 'l'here are certain things, 
1 admit, which it would be very undesirable to be exposed to the PUblIC 
view either in a shop or in any other place, but, Sir, there aro certain other 
.objects about which there can be an honest difference of Hpinion. Certain 
works of art Ilnd science and literature which can honestly admit of a 
-difference of opinion should not be the subject of a legislation of this kind. 
1 could multiply examples. There have b('en instances' in the history of 
-other countries which ought to give us a warning. Sir, we know that for 
1\ long time books wriUen by Ibsen' or by Oscar Wilde were held to be 
-obscene in England. I don't know whRt view the Government of India or 
the Magistrates in this country would take when they find that those 
books  ure for salo. But, Sir, I submit that there is a very great danger 
of persons who want to read those books merely for the development bf 
-their intellect or for satisfying their sense of art, there is a very great 
-danger thnt these persons might be prevented from ett ~ at those books. 
I believe, Sir; that this. House will look fit this question in 11 dispassionate 
way and will not prevent people~ who nrc very nnxious to form an inde-
llendent opinion on certain things in the world from doing so. 

With t ~ e words, Sir, I commend my amendment to the acceptance 
o()f the House. 

Sir Geoftrey Olark. (Director General of Posts and Telegra.phs): Sir, 
I think there nre few penple in the country who have more to do with 
obscenu liternture than I hnve. Muy I read two' clauses in the Postal 
Guide? 

.. GZNII:RAL PnOIUBITIONS IN THI: POST OnICI:. 

(1) Any indecent or obscene printing, painting, photograph-, lithograph, ongraving, 
book or card, nr any other indec('nt or ohscene article. 

(2) Any let,tIlT, post.-card, newspuper, ~ ltet or parcel having on it any words, mark., 
or designs of an indecent, obscene, seditious, scurrilous, threatening or grossly oft'ensh'e 
nature.'" 

o~  in the Post" Office J am continually Rskecl" to adjudicatn on things 
that are supposed to be obscene, anel I think thnt the diacu8!1ion in this 
House hltS shown what a v"erv clifficult mntt{)r it -is to defino this word 
.. obscene." To people who I ~e brought up on puritanienl lines obscenity 
i.e one thing and to nrtists Rnd pP.Oplfl of liberal views it has lin entirely 
different menning.' Really, T think the whole question behind obsccnity 
is the question of motive. Pundit Shnmlal Nehru talked of certain designs 
Hnd chnracters on reijgious CBrs· I think he must know tha.t in the history 
not only of the HinClu religion but of all religions, phallic emblems nnd 
things of that sort were designed fo,. 8. pa.rticular purpose and hAve behind 
them really no intention and no ideo. of obscenity. These emblems did 
not convey any ideas of thnt Idnd at It II to the people who originally 
designed them' and it is only modem civilisation, if I may call it 1hat, 
Sir" that hilS plACed n. wrong interpretation on t.hese things. Now, I think 
the Home Member has clearly pointed out that in dealing with 1\ cllae of 
this "1dnd it is very dangerous to touch on these religious questioJls at nil, 
nod they ought to be kept entirely outside the law courts arid that is fhe 
object of the EXlJIfJption. But, "II regards literatute which, my Honottrable 
friend hRS included in his amendment, it is very diffie-lilt to decide whnt 
iiterature is obscene. The }'rench who are perhaps in til!", respect the most, 

• 
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liberal·minded people in the world' have recently banncd a book called 
.. La Gllroonne". \VeU, now, .. La Garconne" is n book which some 
, people may not considdr obsoene but the motive behind it is probably an 
immoral motive, nnd it is the motive you have got to look at. But with 
respect to nIl piotures nnd worl{s of IIrt, nudity must never, as the 
Honourable Member hns ~ ll e  be ~ o  with ~ee t . 'l'hosc 
are matters ~  musL be left nlone nnd it is nlmost impossible to bring 
them within the lnw. I think that it is very dtmgerous to refer to IIny of' 
these matters. They are very much Jl matter for .n common·sense deci-
sion. r consider t,hat the law as Inicl down by the Select Committee 
ought, to. he left as it is. 

, 

IIr. Chaman Lan (West Punjab: Non.Muha.mmadan): Sir, the very 
fact thut the Honourable the Director General in his very tMe And exct{l-
lent speech has stated that there is a book called" La Ollr<;onne " which 
in his opinion hRS an immoral motive behind it and is therefore un obscene 
book, is sufficient indiclltion of the fact that we hold very divergent views 
on tho qU8Htion of ",hnt is obscene and whllt is not obscene; nnel that it 
is therefore very essential, no matter what-Dr. Gour may say KS to the cuse·· 
law on the point, tha,t, we must. lay down the law very definitely nnd 
exclude ull branches of literature, Itl't lind soientific works from t,he purview 
of this Bill. I have the book" La 7'~o  " with me"and 1 will make 
a pr£!sent of it to the Honourllblc the Director Gencral. I can assure-
him that I have read both the French and the English versions of that book 
Bnd that the English version, which has cut out all the crucial passages 
occurring in the French edition, is the one that is obscene if the word 
obscenity can be applied to that book at all. I just want to draw the 
attention of the House to the one crucial point. What is obsoenity? Thc:: 
answer hall been given by the Director General. You must look to the-
motive. I have not the slightest doubt that, if you were to place works 
of eminent ILU thors before the ordinllry Magistrate to-day, authors like 
Tolstoy or Rousseau or Grethe or Strindberg, you will find that most of 
these books would be considered absolutely obscene by the average Magis-
trate· 

Mr. II. A. Jtnnah: Quest!on? 

Mr. Ohaman Lan: The Honourable Member has not read Rousseau. 
Let him read Rousseau and then come to me and tell me whether he oon" 
siders Uousseau to be obF.cene in the sense in which t.he average ordinary 
}I8gistrate will oonsider him to be. • 

Xr. II: A. JinDah: \Vhat do you know about the ~ l  Magistrll,te 7 

Kr. Ghaman Lan: I know enough about ordinary Magistrates to know 
this that they are an ignorant lot, and I know pe e ~tl  well that when even 
,s cultured gentleman of t.he type of the Honourable the n,:rector GenerllI 
~et  fUP 8.nd condemns a book which has been highly praised by 8. great, 
author of the eminenoe and renown of AnatolA France, it must be true 
that the .ordinary uneducated, first class Magistrate is bound to condemn 
even the h;ghest works of art. (Turning to Mr. Jinno.h.) Have you read 
Tolstoy's diaries? I CRn point out passages in Tolstoy's diaries which no 
Ml\gistrate would pass 'without condemning. Have YlilU come across 
Strilldberg's confessions? You have not. You must read these books and 
yO,u will then find that eVl'n the works of most eminent authors,-and, as 
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l:Ir Honourable friend Mr. Bipin Chandra. .Pal pointed out yesterday, even 
the Canticles of Solomon, would be condemned by the average Magistrato 
l)t.'('8USt:l lit! knows no better. It is becausc we want to avoid the danger 
Jf plucing high works of art and litemture at tho mercy of the uverlige 
Magistrate that we are putting this amendment before you. You know 

~e e tl  well that, IlS fill' as literature is concerned, the blasphemer of to-day 
Illay be the prophet of tQ-morrow, Bnd that in the realm of literature Christ 
h: being crucified every dl.l)' in every part of t.he world. It iii beclt.Use we 
\\'unt to prevt'nt the maSS/lcre of great works of art and literature, becamHl 
W (l want to plllcc great artISt,s and great authors beyond the clutches of the 
policeman, the hangmlln and the Magi.;trate, that we aak you to accept this 
I:.mondment·. Th:s amendment will protect wOl'ks o.f art· and literature. 
rphat is 1111 that we ask for, namely, that you should uot kave works of Ilrt 
. lind literahtre at the e ~  of ignorant people. 

][r. II. A. Jtnnah:· (Bombay City: Muhammadan Urban): Sir, the 
eioqucnt speech of Mr. Ghaman LaU h88 fQrced me to~!l  a few words. 
It seems, Sir, that. Mr. Cha.man Lall is always suffering from some night-
mare or other and he conjures up his young imagination to such 8 high 
pitch that he wants to use the axe or the bludgeon clause ·for everything. 

Pandit Shamlal Nehru: Have you read Rqusscllu? 

Mr. K. A. linnah: I 11m asked, Sir, whether I have read HousRcau. 

Mr. Blpln Ohandra Pal (Calcutta: Non-Muhammadan Urban): rn the> 
days of your youth. 

Mr. K. A. IIDDU: Sir, if there .is any work of literature or art or 
6cience wh.ich is truly a work of 8rt or literature or science, and if it is .pub-
lished or sold with a bona fide object, I ask Mr. Chaman Lall-and I appea.I 
It'ss to his imagination, less to his enthusiasm, and more to his common 
sense Rnd reason-to say is there any MagiFltrate, unless he is absolutely 
devoid of honesty, who would condemn it? It is not a question of law. 
Mr. Charnan Lall waxes eloquent. I ask him, oan he oite to mo a single' 
eBse where any Magistrate, whom he t~ te  with such contempt 8S third! 
class Magistrates and fourth class Mag1strates .  .  .  . 

Kr. Ohaman L&ll: .. La G8.l'Qonne." 
'" 

Mr. M. A. liDDah: In India? 

Kr. Ohaman LaD: Yes. 

Mr. II. A. IIDDah: Any other oase? 

lIr. Ohaman 'L&ll: There are heaps of cases. 

Mr. M. A. 11Dnah: Will Mr. Charnan Lall mention anv other case?' 
(Pandit Bhamlal Nshru: .. You Bsked for only one case and he has men-
tioned one case. ") (Mr. Cha11lan Lall: .. You ~o 't want me to make 
your Rpeeches .for you. ") The oase of .. La GarQonne " is a case where 
you find 'serious  difference of. opinion, and men who ha.ve read more of 
l t~l llt e than Mr. C . ~ Lall take a different view. Sir, really, to my 
nlln!1, becaURe of the one smgle case of .. La G8rQonne ", which apPtlals to' 

• Not oorrected by the Honourable Member . 
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-Mr. Chaman Lall so much and which he has rend both in English and in 
I··rench. are we going to lay down a. law for that. purpoae here? 'I'hat is 
",hat the a.rgument roaIly oomes tQ. Becautle of one single CBse we are 
.fulked to throw open the flood-gates in this a.mendment of Mr. Devaki Prasad 
SlOhs. I th,:nk, Sir, that it. will be posith'ely dangerous to adopt this amend-" 
tllent, becQuRP.. I think it will really give an enormous opportunity to those 
whom this 'Bill is intended to curb and to checlt. 

Mr. President: The origina.l 'question was: 

.. That clause 2 stand part of the Bill. II 

'S'nce which' an amendment has been moved: 
.. That in clause 2 of the Bill, to tbe Ezcel'tion 'to the proposed section 292 the . 

. following be added, namely: 

• or to any work of art, science or literature'." 

The question I have'to put is.,1;1Iat that amendment be made. 

(A division was claimed, there being only 8 few Members who said 
~  Aye ".) 

Kr: President: Will those Honourable MeqJbers who claim a division 
:r'se in their places? 

(Mr. Amar Nath Dutt and Pandit Shamlal Nehru rose.) 

lIr. President: 'fhe division is fr:volously claimed. 

TIw motion was nega.tived. 

Khan Bahadur SarJaraz Hussain lthan (Patnil and Chota. Nagpur cum 
Orissa.: Muhammadan): Sir, the amendment whieh 1 move is : 

" III clause 2 of the Bill in the proposed section '293 of thc Indian Penal Code, for;' 
.the word • twenty' the word 'oighteen' be substituted." 

My simple reason is this. .  .  .  .  , 

Pudit Shamlal .ehru: I cannot hear the Honourable Member. 

nan Bahadur Sadun Hussain Khan: My simple reason in moving 
the umendment is to have tho u.gc reduced from 20 to 18. In t ~ Indian 
Tena.l Code there is no reference made to· the a.ge of persons. It readS' thus : 
.. Whoever Bells or diatributes, imports or prints for lIale or ~ e  OJ' wilfull)' 

.exhibits to public view, IIony obscene book, pamphlet, paper, drawing, pBintiri,t •. reprClir&n. 
·tation or figure, or attempts or offcrs so t() do shnll be Ilunislied .  .  . '. .-

Thus it will be seen thl1t in,..tho I~ o e section no menti.Qn is made of.,the 
.age of the perilon -to whQm tho C l .~ mutter is Rold. But in t.he amended 
I!el~t o  reference is mad!' to the a.ge wh:ch is fixed nt. 20 years. In: tll.3 
Majority Act, Sir. the a.ge is 18, whioh presupposes thllt IL man at 18 is 
-capable o!"understanding., and U8 lIuch hal! got the eapMity to unde1'!ltnnd 
e e~lI . Why then should a higher age be fixed in the amended section 
whioh runs as follows: 

.. Wlloever ~11~  lets to hire, dish-iuutes, exhibits or circulate. to any .person under 
tJ;ae age of twenty years .  .  , ... . 

'When the age in tho Mnjority Act is 18, . t e ~ seems fI> }je no reason 
why the age should bEi20 in the amended section? At least we shOuld 
be g1\'cn Borne idea as to the necessity for the ohange. So far as the 
'~ ~' 

.. ··'I,!':: • 
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j)uniEohment is concerned in the Indian Penal Coda "ou have 8 month •. 
You bave now increased the 8 mon.ths to 6 monthS. You increase ths 
punishment !loS well ·ss increase the age of the man, but I do not nn·f 
.any idea. underlyin.8 the change. l"or these reasons 1 propose that th3 
.age should not be 00 but 18, because at 18, 88 under the Majority Act, 
.0. man is supposed to have full maturity of understanding. I move the 
.amendment. 

Mr. H. Tonkinson (Home Department: Nominated Official): Sir, 
-my Honourable friend Khan Bahadur Sa.rfara,,; Hussain Khan in his 
.speech on this amendment haa indicated, I think, that he does not 
.quittl appreciate what we are doing in the Bill bc.-iore the o ~. He 
.sayll that in the present section 298 there is no reference to age. Well, 
Sir, the existing section 298 is really combined. with section 292 and 
.becomes the proposed section 292. Section 298 provides for an enhanced 
punishment in certain cases. .-regards tllOse cases, Sir, I would 
merely remark that in providing, as we have done, we are following . 
. the recommendations of the International Conference for the" suppression 
of the circulation of, and traffic in, obscene publications. In para-
;graph 4 of the Final Act of that Conference they state: 

.. The COliference exprelse. the wish thlrt. the LegiBlature of each-country may 
'prescribe an aggravation of the penalty if the offer,. delivery, sale or distribution of 
()bscene matters or things is made to young people. To defiDe t.he exact age beneath 
,.:;"'ch young people should be protected iH 1\ matter for the several Legislatures." 

:'ii' proposed section 293 we do provide for an aggravation of the offenoe 
wbich is referred to in section 292. We have chosen the age of 20 years. 
'That, Sir, was the age which was mentioned when the Resolution was 
moved in this Assembly on the 8th of March 1924. It was tJle ~. 

Sir, which we referred to Looal !Governments. The opinions which we 
have received and which were oirculated last September to Members d 
the Ass.!mbly from Local Governments showed a fair COnillenSUS ( f 
.opinion in favour of fixing the age which we have included in the Bill. 
''l'he Bill was passed by the Council of State with the age of 20. .It 
went to a Select Committee of this House wdth the same age Rnd the 
Select Commit.tee has not attempted to ~  it. I think, Sir, 
that it is a suita.ble age, beca.use in this respect we are trying Dot t·o 
·consider (plestions of majority Itt all, hilt to c()l]sider questiOt)s of 
adolescence. When people nre at the fLdoleseent uge they Arc more 
liable to be injured by the traffio which We are attempting to ourb by 
thiJ Bill . 4 

{At this stage Mr. President vacated the Choir, whioh WIlS t . ~  by 
Mr. Deputy President.) 

Still, in this matter, although we think 20 is a. suitable .age, we are 
.quite prepared to be guided by the opinion of the House on theriubjeJt. 
1 oppose the amendment on this understanding. 
:Mr. Deputy President: Amendment moved: 
.. In clause 2 of the Bill in t.he proposed sect.ion 293 of the Indian Pmln] Code for 

the word . twenty' the word • eighteeIl ' be substituted." 

'The question is that that amendment be made: 

The motion was negatived. 
Pandit Sha.m.lal !leMu: Sir, I move; 

• .. In cla.nse 2 in the proposed section 293 for the word' twenty' the word 'twellty-
five' be Hubstituted. ", 

• 
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My reason for nloving this a.mendment is this. A very large number 
of boys and girls of respectable families nre not now murried at an early 
age rrhey are Bent to schools and colleges. 'I.'he girls and boys, both 
unmarried, fU'e in colleges right. up to the age of 24 and sometimes up-
to the age of 25. rrhis Rill has provided punishment to the offender even 
if he shows or sells or lets an obscene picture to an old gentleman of 60 or 
even 70 of three months' imprisonment. The only thing· I a.sk is that the 
punishment of six months be provided for the person who doos it in the 
~e of young people of 25 and under. Boys and girls, especially girls, Sirr 
in colleges, ought to have the protection of the Government' und my 
demand is not excessive. It is a. very reasonnble demand for the safety 
of the girls, BOd I think the Government will vote with me in this. I 
think the Bill 118 it came before this Aflsembly wa.s not a. good one, but;. 
It, weak one, and with a.ll the exoeptdoll8 ·added on the power of the Bill 
has been reduced to nil. It will be better to throw out the Bill with all 
theRe ameftdments than to BCCept it, unless something more is added ta 
strengthen it. 

lIIr. Jr. TonldDIOD: Sir, the remarks which I made upon the last 
amendment apply equally to this one. If the 1H0use desires to increase 
the age to 25 years, the Government would have no objection to it. I 
mE'rely wish to state tha'" when we consulted  Local Gevemments, there 
was, 1:\.8 I said before, a general consensus of opinion in fa.vour of 20 years, 
but one or two opinions-I do not think they were more than t.his--did 

e ~ a higher age than. 20. But the greatest age suggested Wfl.8 23 
years, n. suggestion made, I think, by a Deputy Commissioner in rfie-
Centra.l Provinces. We think, Sir, that 20 years is a suita.ble age, but; 
we leave the matter to the Bouse . 

. Mr. Deputy PresideDt: '1'he question is: 

.. That in clause 2 in the proposed section 293 for the word • twenty I the word 
• twenty-five I be substituted. 't 

I think the Noes have it. 

~ 1t 8h1m1a1 BelIru: The Ayes have it. 

Mr. Deputy Prea1dent: Will those Honourable Members·who say 
., Aye" to the motion stand up in their seats '! 

(pandit Shamln.l Nehru only stood up.) 

The Noes have it. 

Pudlt Shamlal Xehru: On a point of order, Sir. The only power 
under the Reforms Ac·t given to this House is to demand B division and 
the Presidpnt, with all due respect to you, has no power to go against the 
o ~o  \hat section. 'fhat sec.tion says that a division, when demanded, 
,haW'be given. 

Mr .•• .A.. oTlnDah: *May I point out the rule to the HonourBble 
Memher? He is certainly entitled to a division but the manner of it ill 
~e ~  to the President, uncit'r the niles. Sir. it is in your power when II 
divisiOn is required frivolously to say: "'1'h08e who are of opinion that 

--... ---------.... _ .. ---
• Not corrected by the Honourable Member. 
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the amendment should he accepted should stand up in their places." 
'!'hat is exactly what you did, and there WIIB ouly one Honourable 
Member who stoo! up in favour of the amendment. 

Pandit Shamlal Nehru: One more point, Sir. 'fhe rule of the House 
'has been th a.t , when a. demand for a division is mooe, the bell, in the 
first instance, rings 80 that the Members outside ma.ycome in. Secondly t 
it is certainly left to the l>resident to take the division in Bny way he 
pleases, but the custom of this House has been that, when a division is 
;taken, the names of those voting for or against are put on record. I 
have no objection to your taking the division in &Jly way whatsoever; 
I only want the names to be put on record . 

• 
Mr •. Deputy President: Very well. Division.  ('l'he bell rong) Order, 

Qrder. Tbe question is: 
. "That in clauAe 2 in the proposed 'section 293 for the word 'twenty' the wor.d 

.. twenty·five· be t t te .'~ " 

"fhe motioll was negatived. 

Mr. Deputy President: The question is: 

." That clause 2, as "mended, be pasRen." 

'J~ e motion wus adovted. 

! ~ e HODourable Sir AlezlDder MuddlmaD (Honw Member): Sir, I 
would ask you t.o exercise your discretion and put dause 4 first. If this 
dauae is carried l\gainRt. me, t.hen til<' Il e ~lt standing in my nume 
will not b[) moved. 

Mr •. Deputy President: The question is: 

" That clsuse 4 do stand part of the Bill." 

'l'he Honourable Sir Alu&Dder lIIuddlm&D: Sir, I have already given 
tHy roasons for ovposing the dallse when I spoke Oll the Inotion for 
(IOnsideration a short time ago. 'l'he:y are I~1' ' Ahortly these. In this 
ve!')' smull Bill you a.re introduciilg a very drastic ehange in our criminal 
procedure. You ure pnubling u mun who ut the most cun get six monlhs' 
irnpriF:onment to claim the right of fa tl'iKI hy jury and by the Court of 
SesRion. Now, the ohjl·et uf this Bill is to fudlitaLe tht· pllnislllnent 
of personR who eommit offences IInder e ~t o  292 or section 293. It is 
obvious, if the House pusses II cllHlI;O of this nnture, that it regnrc1s thiH 
desirubility with eonsiderllble doubt.. The right to clnim l\ jury Imd 
triul bv thE' Court of SPIIRion must iJlI'vitllhh' ll'fld to delav a.nd to (·xtru 
(·xpensc to the Crown, Hnd genernUy it is likE!ly to operate to check rather' 
than t.1l help proscl'utioJl. I Ith\O wnnt to JIlllklt it clellr that if th(. 
House t ~1I the lim· thnt in 'o l ~t l  wit.h thiH Bill. the right to trinl 
In' tIll" Court of HesRinn (,lin hp. C'laim('d b" Illl u('cwwd, tlWIl WI' RhH.ll ht' 
l~ ll ' oUl'ilefves in u t l ~ . l . ~II1t 1I0Fli1:i;1ll. If you "'/tnt to hring in a 
lurge nnd drastic change in 0\11' eriminal proeerlnre, do it deliberately And 
nfter (lonsiderlltioll but ';lotb.y Ii Hide-wind. It. will ilH'vitabl,v upset, thl' 
~ 'l1011' fly stem of (,()Ul't.H III HilI' ('ollntr;\·. Th£' srst-em of ennrts, ns I said 
III ~' pre"ious s,Pt'eeh, is that. minor offence!! are ~ e  by ~ te  of 
1.l!C lowl'r rank Rnd more el'lI~ l  ofienC'cR 111'(> tried by Magistrates of 
hlghet rank, llfJ.d the most serious Ca!!Ofl art' reserved for trial by the 
Court of ~ o . I, therefore, ask this HOllfW to r('ject this clallsl!. 

• 
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Mr. Dep."Y President: The question is: 
.. Tbat clause 4 do atand part of the Bill. .. · 

'l'he Assembly divided: 
• 

.UES-20. 
Abhyankar, Mr. M. V. 
Acbarya, Mr. M. K. 
Aiyang"l', Mr. K. l~ 
ChlLman wi, Mr. 
Chanda, Mr. Kamini ·Kumar. 
Chetty, Mr. R. K. Shanmukham. 
Dn.s. )'andit Nilakant.ha. 
Dutt, Mr. Amar Nath. 
Goswarni, Mr. T. C. 
.• Joshi, Mr. N. M. 

~  LlLlbhai, Mr. 

NOE8-45. 

Abdul Mumin, . Khan Jahadur 
Muhaltunad. 

Abdul Q,aiyum, Nawab Sir SlLhibzRdo. 
Ahmad Ali Khan, Mr. 
Ahmed, Mr. K. 
Ajab Rhlm, CRiJtnin. 
Akrl\m ~ llo ' Prince A. M. );. 
Ash"'orth, Mr. E. H. 
Blackett. Thp. Honourable Sir nasil. 
Bray, Mr. DI'nya. 
Burdon, Mr. E. 
ClIolvl'rt. Mr. H. 
Clal'kll, S:r Geoffrey. 
Cocke. Mr. H. O. 
Coagrav", Mr. W. A. 
C~ ~ o  Coin,,!'! J. D. 
Dalal. SIlrdar B. A. 
GhoRe. Mr. S. C. 
Ornham. 'Mr. I •. 
Hira Sil1gh. A.rd.ll,. Dahadur Captain .. 

~ltll  Mr. W. F. 
Hlls8annlly, Khan Dahadur W. M. 
Innes, 'j'ho Honourable Sir Charles. 
• TiTlnah, Mr. M. 11 
Makan, Mr. M. E. 

The motion was negatived. 

lAhokare, Dr. K. (l. '" 
.MIsra, Pandit. Harkaran Nath. 
Neogy, Mr. K. C. 
Ramachandra ltao, Diw&ll Bah'ldur k .. 
Reddi, Mr. K. Vellkat.aramana. 
Sarl."raz Hussain Khan, Khan 
Hahadur. 

Sinha, Mr. De\laki Prasad. 
Sinha, Kuma.r Gau$alland. 
Vonkatapatiraju, Mr. B. . ;.' 

,'" 

Malaviya, Pandit Madan Mohan. 
Marr, Mr. A. 
MeCaJI'lm. Mr. J. L. 
Mitra, The IIulIuul'able Sir Dbupeudra. 

Natli. 
Muir, Mr. T. E. 
Muddiman, The Honourable Sir-

1Ilexo.ndor. 
MuhammAd Ismail,-KhIUl Bahadur 

Saiyid. 
Naidu, Mr. M. C. 
Nehru. Pandit Shamlal. 
Pal, Mr • .Bipin Chandra. 
R,I&j Narain, Rai Bahadur. 
Rhonc8, Sir Campbell. 
II.ushbrook·Williams, Prof. I,. F. 
!l~t  Di wan Bahadur G. . V •. 
Visvl1l1nt h". 

Singh, Mr.. Gaya Prasad. 
~ ' e~  Mr. K Jr. 
Timkins!'n, Mr. II. 
Webb, Mr. M. 
Willson, Mr. W. S. J. 
Wilson, ~  R  A . 
Yakub, Maulvi Muhammad. 

Xr. Deputy President: The question is: 

co Tha.t clause 3 do stand part of the Bill. ,. 

The Honourable Sir Alexander Muddiman: Sir, I beg to  move: 

"That for suu-clau3e ($) (i) of clause 3 the following sub-clause he substitlfied,. 
namely: .' .•. 

• (i) for the entries in column 8 against t o ~ 292 and 293 the words • Presidency' 
Magistrllte or Magistrate of the First Cla88' IIhall ho 8ubstituted." 

j.'h/Lt follows on the deletion of clause 4, I propose to meet the fnct 
that tbe punishment under these clauses which ·have been 'added to the' 
I)emd Code has, ~  the CBse of juvenile offendp.rs. been raisod from three 
to six· months, to provide that they sbnl! be triable not bv MAgistrates of' 
the e~.o . class but by 1\ Presidency Magistrate or Ii Magistrate of tho·· 
first cluss. That is the effect of my amendment. nnd that I ,tnke it is the· 
~e  of the House, in view of the amendment which has just taken place ... 
SIr, I move. . 



TilE ODSPENE PUBLICATIONS BILL • 

• .r.Deputy President': The original quest,ion was: 
.. That clause :5 do stand part of the Bill." 

Since which an amendment has been moved: 

1321 

.. That for sub-clause (S) (i) of clause :5 tbe following sub-clause be substituted. 
namely ~ 

I ('1 for the ent,ries in column 8 nglliliit sections 292 and 293 the Words 
I Prp.sidency Magistrate or M"gistrate of the First Clal8' shall be 8ubsti· 
tuted '." • 

The question is that that amendment be made. 

The motion was adopted. 

:M'.r. Deputy PrQideDt: The question is: 
II That clause 3, as amended, do stllnd part ·of the BiU." 

'I'he motion was adopted. 

·][r. Deputy PresideDt: 'rho mof.ion is that, t.his ho the Schedule to thE' 
Bill. 
'I'he motion wa's adopted. 

Kr. Deputy Presldent: 'l'ho motion is thnt tldR he the Preamble to the 
Bill. 

'I'ho motion was adopted. 

,Kr: :;)eputy Presidont: 'rho motioll is that clause 1 do stand part of 
t ~ 11l  

'1'he motion was ndoptea. 
.~I 

The Honourable Sir Alexander :Muddiman: Sir, I move t.hat the Bill be 
p ~  I do not propose to u('tHill the House lit this stage by any· 
observatioTl!!, t.hough 1 kl'1 thn.!, I' t;h" 11 have to re-examine one amend-. 
ment tlH\t hRS hl>en made in the Hill with great care. However, I 
move that the Bill be pOBsed. 

Pandit ShamlaJ Nebrll: Sir, liS tbe Bill now stands, I think it is quite 
B uselElR8 Bill and therefore I will advise the Houso to throw out the Bill 
to 'enable the Government to bring up a fresh one, properlv drafted this 
• rI , J 

time •. 

Kr. Deputy President: The question i:a: 
.. That the Bill to ~ e effect to certain articles of the international convention for 

the suppression of t·he clrculat,ion of, And traffic in, oilscene publications, as reported by 
the Seleot Committee, and as atlllmded, be passed. II 

':rhe motion WIiS adopted. 

Tho Assembly then adjourned till Eleven of the Clock on Monday .. 
the 2Srd February, 1925, 
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